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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 416 OF 2025

IN THE MATTER OF: -

Shri Gopal Chandra Vanwassi ...Applicant
Versus

Indian Oil Corporation Limited & Ors. ...Respondents

REPLY ON BEHALF OF RESPONDENT NO. 2 DEVENDRA SINGH KHATI

(PROJECT PROPONENT/ DEALER/ LLOI HOLDER)

MOST RESPECTFULLY SHOWETH:

:

That the present reply is being filed on behalf of Respondent No.2,
Devendra Singh Khati, S/o Shri Pushkar Singh Khati, who is the Project

Proponent/ Dealer/ LOl Holder in the present matter.

That the applicant has filed the present application on the basis of false
and frivolous facts having no substance on merits and has concealed
material facts from this Hon’ble Tribunal. The applicant has no grievance
in fact and has no cause of action in filing the present application as the
applicant has no locus standi to file the present application and he has
filed the present application for his personal oblique motives.

That the instant petition is a proxy litigation on behalf of Mr. Anirudh Singh
Dhanik who is also operating a Petrol Pump of Hindustan Petroleum
Company about 5 kilometre distance from the proposed Petrol Pump of

the Respondent No.2. It is submitted that the said Petrol Pump of Anirudh
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Dhanik is in the name of his mother Smt. Indira Dhanik at Gangolihat. This
Petrol Pump is situated on Gangolihat Highway where no other Petrol
Pump is situated for about 25 Kilometre towards East and about 60
kilometres towards west on the highway, therefore the existing Petrol
Pump of Shri Anirudh Dhanik is catering the area of about 85 kilometres
for the purpose of supplying the Petroleum to the local villagers. It is
submitted that the local villagers were facing a lot of problem having only
one Petrol Pump in the area and in the event of non-availability of the
Petrol etc. at the said pump, the villagers had no other option to buy petrol.
Therefore, the present IOCL Company after site inspection found the area
most feasible to meet the daily requirements of the local villagers. In such
eventuality, the proposed Petrol Pump was sought to be established on
the said highway. A copy of Photo showing the HPCL Petrol Pump of Mr.
Anirudh Dhanik operating in the name of his mother Smt. Indira Dhanik is

enclosed herewith as ANNEXURE R-1.

That the present applicant is acting at the behest of Anirudh Dhanik,
operating the aforesaid existing Petrol Pump as the complaints are being
made to the various authorities by Mr. Anirudh Dhanik which shows that
he is opposing the establishment of the proposed Petrol Pump on account
of business rivalry. The applicant Mr. Gopal Chandra Vanwasi has no
locus standi to file the present applicant as he is the resident of District

Bageshwar, however the proposed Petrol Pump is proposed to be
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established in District Pithoragarh, which is far away from the place of
applicant. Moreover, the applicant has enclosed all the complaints made
by Anirudh Dhanik, however the present applicant before approaching
this Hon'’ble Tribunal failed to file a single complaint to any authority for
Redressal of grievance, if any. It clearly seems that the present petition
has been filed at the behest of rival business entity with oblique motive.
Thus, the instant petition being malafide in nature is liable to be dismissed

having no substance on merit.

That the applicant Gopal Chandra Vanwasi is not a social activist as
mentioned in the petition nor the present petition has been filed in public
interest, however the present petition has been filed by the applicant in
connivance with the Anirudh Dhanik for extraneous reasons. The
applicant has history of extracting money by demanding illegal
gratification from the project proponents, otherwise to get stop the project
by making false complaint before the Authorities and courts. On the
similar count, an FIR No.21 dated 19.09.2025 has been registered at P.S.
Baijnath, District Bageshwar against the applicant for demanding illegal
gratification from the complainant while he was carrying out construction
on his land and demanded Rs.2 lakhs for not making false complaint
before the authority. The said news was also published in the News Paper
on 23.09.2025 when the demanded money was raised from Rs.2 Lakhs

to Rs.5 Lakhs. A Copy of FIR dated 19.09.2025 and News Paper Article
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published on 23.09.2025 are enclosed herewith as ANNEXURE R-2

(Colly).

That the applicant is misusing the order dated 11.09.2025 passed by this
Hon'ble Tribunal, whereby the notices have been issued, however no
restraint order has been passed by this Hon’ble Tribunal. The Applicant
has posted a Facebook Post by stating that the FIR shall be registered
against SDM Gangolihat, (Pithoragarh) and UKPCB. The Applicant has
further stated that UKPCB and SDM has fraudulently granted permission
by committing forgery in the papers. It is submitted that by perusal of the
order dated 11.09.2025, no such observation has been made by this
Hon’ble Tribunal, however the order is being misquoted without having
any substance on merit. It requires immediate attention from this Hon’ble
Tribunal as the same would affect the fair adjudication of the matter and
the local authorities may act under pressure to avoid further complexity.
A copy of Facebook Post made by the Applicant is enclosed herewith as

ANNEXURE R-3.

Moreover, the counsel for the applicant Mr. V.K. Shukla has also
issued a notice to all the respondents stating that no further construction
or related activity shall take place at the site, despite the fact that no such
directions or order has been passed by this Hon'ble Tribunal. The
language of the notice further discloses that the violation of this directive

shall be treated as wilful disobedience of the Hon’ble Tribunal’s Order
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amounting to contempt of court. Since, this Hon’ble Tribunal has not
passed any direction or order as stated in the said notice, therefore, the
issuance of such notice is clearly showing that the purpose of such notice
is a pressurising tactics to the authorities, so that they may be coerced to
act against the answering respondent. The answering Respondent No. 2
prays to take cognizance of the aforesaid notice, which is misleading and
misquoting the order of the Hon’ble Tribunal for malafide personal
motives. Further, no such notice was required to be issued by the counsel
for the applicant to the respondents without any direction of this Hon’ble
Tribunal. A copy of notice issued by the counsel for the applicant dated

15.09.2025 is enclosed herewith as ANNEXURE R-4.

PRELIMINARY SUBMISSIONS:

The applicant has not stated true and correct facts before this Hon’ble
Tribunal and has concealed material relevant facts despite having
knowledge of the said facts. The present original application is totally
misconceived and based on wrong and incorrect facts which is liable to

be dismissed with heavy cost.

T That the respondent no.2 is the owner in possession of the land situated
in Khata No.41, Khasra No.478 area 0.60 hectare situated at Village
Uprada, Tehsil Gangolihat, District Pithoragarh, U.K. The land is recorded
in the name of the respondent no.2. A Copy of Khatauni issued on

28.01.2025 is enclosed herewith as ANNEXURE R-5.
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The respondent no.2 had applied for declaration of the aforesaid
land as a non-agriculture land by filing a Case No0.9 of 23-24 under
Section 143 of Z.A. Act in the court of Assistant Collector, First Class,
Gangolihat. After adjudication of aforesaid case and obtaining the
inspection report of the spot from Tehsildar, the Ld. Assistant Collector
passed the Order dated 30.01.2024 by declaring the aforesaid land as a
non-agriculture land and for the use of other non-agriculture purposes. A
Copy of Order dated 30.01.2024 passed by Ld. Assistant Collector,

Gangolihaat is enclosed herewith as ANNEXURE R-6.

The applicant has wrongly stated that without mandatory
conversion under Section 143 of U.P. Z.A. Act, the construction activities
have been started, however the respondent no.2 had obtained the
aforesaid conversion order from the competent authority under Section
143 of U.P. Z.A. Act. Also, the said land does not require any forest
clearance under Forest Conservation Act, 1980 as no notification in this

regard for the said land or village have been issued by the Government.

That the proposed area for the Petrol Pump was selected by the IOCL
Company after due deliberation and keeping in mind the requirement of
the Petroleum product in the nearby area issued a tender for issuance of
Petrol Pump on the said highway. The respondent no.2 became
successful and the Indian Oil Corporation Ltd. awarded MS/HSD Retail

Outlet Dealership on the aforesaid location/ land of the respondent no.2
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vide letter dated 13.12.2023. The IOCL Company found the aforesaid
land a suitable place for establishment of retail outlet and granted the

dealership to the respondent no.2. A Copy of Letter of Intent dated

13.12.2023 issued by IOCL is enclosed herewith as ANNEXURE R-7.

That the respondent no.2 proposed to start the retail outlet in the name of
Maa Haat Kalika Energy Station at Village Upreda, Tehsil Gangolihaat.
The respondent no.2 deposited the required fees with the company of
about 16 lakhs on various dates. Copies of receipts issued by IOCL is

enclosed herewith as ANNEXURE R-8.

That the respondent no.2 has also availed the Loan facility of Rs,30 lakhs
and Overdraft facility of Rs.50 Lakhs from Union Bank of India which was
duly sanctioned vide Letter dated 25.09.2025. The respondent no.2 is
now under liability for making interest on such loan amount to the bank.
The delay in operating the retail outlet would cause heavy financial burden
on the respondent no.2. A Copy of Loan Sanctioning Letter issued by
Union Bank of India dated 25.09.2025 is enclosed herewith as
ANNEXURE R-9.

The respondent no.2 has received the following: -
NECESSARY PERMISSIONS AND SANCTIONS

(a) The Office of SDM Gangolihat, Pithoragarh issued a Letter dated
27.01.2024 to District Supply Officer, Pithoragarh by enclosing the
inspection report of Tehsildar wherein he stated that the other co-
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land owners and nearby villagers have no objection in
establishment of Petrol Pump. Further a NOC was also given by
the Sarpanch, One Panchayat.Uprada, Gangolihaat stating that
there is no objection in establishing such Petrol Pump. A Copy of
Letter dated 27.01.2024 issued by office of SDM along with Report
of Tehsildar and NOC given by the Sarpanch of the Village are
enclosed herewith as ANNEXURE R-10 (Colly).

The Executive Engineer, Uttarakhand Water Department,
Pithoragarh also issued NOC for establishment of retail outlet of
respondent no.2 at Khasra No0.478. A Copy of NOC dated
27.01.2024 issued by Executive Engineer, Uttarakhand Water
Department, Pithoragarh is enclosed herewith as ANNEXURE A-
1.

The Uttarakhand Power Corporation Ltd. also issued NOC after
spot inspection on 01.02.2024 for establishment of the retail outlet
of IOCL. A Copy of NOC dated 01.02.2024 issued by Uttarakhand
Power Corporation Ltd. is enclosed herewith as ANNEXURE R-12.

The Bharat Sanchar Nigam Ltd. also issued NOC for establishment
of the proposed retail outlet of IOCL on the aforesaid land on
12.02.2024. A Copy of NOC dated 12.02.2024 issued by Bharat
Sanchar Nigam Lid. is enclosed herewith as ANNEXURE R-13.

The Office of Fire Fighting Officer, District Pithoragarh also issued
NOC on 06.03.2024 after due site inspection and found that there
is no High Tension Line on the proposed place and thus no
objection for establishment of retail outlet. A Copy of NOC issued
by Office of Fire Fighting Officer, District Pithoragarh is enclosed
herewith as ANNEXURE A-14.
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The Executive Engineer, NHAI, Lohaghat also issued NOC vide
Letter dated 06.05.2025 for establishment of Petrol Pump on
National Highway No.309A. The site was inspected by the
Assistant Engineer, Junior Engineer and Divisional Inspector and
found that the proposed site is incompliance to conditions of
MORTH. Here it is submitted that the applicant has wrongly stated
that the respondent n6.2 has not complied with the conditions of
MORTH, however the competent authority has duly verified and
granted NOC. A Copy of NOC dated 06.05.2025 issued by
Executive Engineer, NHAI Lohaghat along with Report of Regional
Officer, Office of Chief Engineer, Ministry of Road Transport is
enclosed herewith as ANNEXURE R-15.

The Office of Divisional Forest Officer, Pithoragarh Forest Division,
Pithoragarh also issued NOC on 15.03.2024 by stating that the
proposed site is about 12 kilometres from the Reserved Forest and
there is no objection to the Forest Department in establishing the
new retail outlet. The Forest Department also conducted the spot
inspection and only thereafter granted NOC. A Copy of NOC dated
15.03.2024 issued by Office of Divisional Forest Officer,
Pithoragarh Forest Division, Pithoragarh is enclosed herewith as
ANNEXURE R-16.

The Uttarakhand Poliution Control Board vide Letter dated
12.03.2024 informed to District Magistrate, Pithoragarh that as per
the CPCB and State Board Guidelines, the Automobile Fuel Outlet
does not require any NOC under Water/ Air Act. A Copy of Letter
dated 12.03.2024 issued by UKPCB, Haldwani, Nainital is enclosed
herewith as ANNEXURE R-17.

The Geology and Mining Department, Pithoragarh also conducted
the site inspection and found that the proposed site is fit for
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establishment of proposed retail outlet as there is no adverse effect
on the land in view of Geological aspect. The Deputy Director Geo
Scientist proposed NOC to the respondent no.2 and sent a Letter
to District Supply Officer on 29.02.2024 by granting no objection for
establishment. A Copy of Letter dated 29.02.2024 of Deputy
Director, Geology and Mining Department, Pithoragarh is enclosed
herewith as ANNEXURE R-18.

The Controller of Explosive, Dehradun, Petroleum and Explosive
Safety Organisation (PESQO) also issued NOC to the proposed retail
outiet vide Letter dated 30.06.2025 at Khasra N0.478 between
Kilometre Stone No.51 and 55 on NH 309A Gangolihaat- Berinaag
Road, Village Uprada, Pithoragarh. A Copy of NOC dated
30.06.2025 issued by Controller of Explosive, Dehradun,
Petroleum and Explosive Safety Organisation (PESO) is enclosed
herewith as ANNEXURE R-19.

The Office of Chief Fire Fighting Officer, District AlImora also issued
NOC on 08.10.2025 by finding that the proposed place is
appropriate in view of Fire Fighting Security. A Copy of NOC dated
08.10.2025 issued by Chief Fire Fighting Officer, Almora is
enclosed herewith as ANNEXURE R-20.

The Ld. District Magistrate Pithoragarh granted Final approval and
NOC dated 24.05.2025 to the respondent no.2 after considering the
site plan and relevant particulars. A Copy of NOC dated 24.05.2025
issued by the Office of Ld. District Magistrate Pithoragarh is
enclosed herewith as ANNEXURE R-21.

That the nearby villagers of about 8 villages were facing great difficulty of

Petroleum Product as there was no other petrol pump except the

complainant Anirudh Dhanik. Due to his monopoly in the area of about 85
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kilometres the local villagers were suffering a lot. Therefore, they were
continuously demanding last several years for establishment of a filing
station as they have to travel a long forgetting petrol/ diesel for their
tractors and small vehicles etc. In this regard the Villlage Pradhan of
Villages namely Uprada, Futsil, Surkhal, Jajoli, Chitgal, Jibal etc.
requested the District Magistrate Pithoragarh for granting permission to
the proposed Petrol Pump at the earliest and also stated that the
complainant is making false facts regarding distance which is malafide in
nature. A Copy of Letter issued by Pradhans of 8 Village Panchayats is

encased herewith as ANNEXURE R-22.

PARA WISE REPLY:

13.

14.

That the contents of para no.1.1 are not admitted and denied. The
applicant is not a social activist, however having a criminal history for
extracting money on account of filing false complaints against ongoing
construction activities in the guise of whistle blower.

That the contents of para no.1.2 are not admitted and denied. The
applicant has falsely stated without any evidence that the respondent no.2
has cleared Banjh Oak Trees. The submission of the applicant is totally
against the record. It is submitted that the respondent no.2 has not cut
any prohibited species of any tree, however cleared some bushes, dry
Malta and Lemon Trees. On site inspection the Forest Range Officer,

Gangolihaat gave a report to the Division Forest Officer, Pithoragarh by
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stating that on account levelling of land some bushes and dry Bhimal
Malta and Lemon Trees have been removed and some loss has been
cause to the roots of trees adjacent to the place. There was no allegation
that the respondent no.2 cut any Banjh Oak Trees as stated. Here it is
also relevant to state that the respondent no.2 has restored the roots of
the trees and the trees are now healthy and standing. A Copy of site
inspection report dated 26.02.2024 submitted by Forest Range Officer,
Gangolihaat is enclosed herewith as ANNEXURE R-23.

Moreover, the Government of Uttarakhand has issued a notification
dated 11.03.2024 by providing the prohibited species which cannot be fell
without permission of the department. By perusal of this notification it is
clear that Bhimal Malta and Lemon Trees are not prohibited species and
does not require any permission for felling from own agriculture and non-
agriculture land. The respondent no.2 has not cut any prohibited species
as referred in this notification. A Copy of Notification dated 11.03.2024
issued by Government of Uttarakhand, Forest Division is enclosed
herewith as ANNEXURE R-24.

That it is also denied that the respondent no.2 has not obtained the
mandatory conversion under Section 143 of U.P. Z.A. Act, 1950. The
necessary conversion and order dated 30.01.2024 has been duly passed
by SDM U/s.143 of U.P.Z.A. Act. Thus, the averment of the applicant is

false and based on no merit. Further the provisions of Forest
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Conservation Act, 1980 are not applicable in the present area and there
is no such notification in this regard.

That the contents of para no.1.3 are not admitted and denied. The
applicant has filed the present application for harassment of the
respondent no.2 on the behalf of rival business person of the Respondent
No.2. The applicant did not lodge any complaint nor sought any Redressal
from any of the authority against his grievance. The applicant has filed the
present application before this Hon'ble Tribunal before approaching the
competent authority. Thus, the present application is liable to be
dismissed.

That the contents of para no.1.4 are not admitted and denied. The
applicant has wrongly stated that the land false under Forest Type
Category owing to the natural grown indigenous tree species like Banjh
Oak. By perusal of the Khatauni it is clear that the land in question is the
Bhumidhari land of the respondent no.2 and having all right over the said
land.

That the contents of para no.1 .5‘are not admitted and denied. It is wrong
to state that the UKPCB granted permission without proper site inspection
and ensuring the compliance with mandatory siting norms prescribed
under CPCB Guidelines dated 07.01.2020. The proposed site is not
declared as a residential area under the local laws and also not a
regulated zone under building by-laws. The permission has been granted

in compliance to the CPCB Guidelines as there is no residential house at



269 }%

19 M. as stated by the applicant. It is submitted that only one constructed
building is situated within 30 meter of aerial distance from the proposed
petrol pump and also the said construction is owned by the respondent
no.2 and his father namely Pushkar Singh Khati. There is no other
constructed building or residential house within 30 meter. Moreover, the
father of the respondent no.2 has given his affidavit by providing NOC that
he has no objection in construction of the proposed petrol pump. Shri
Pushkar Singh Khati has also stated that the said building is also used for
commercial purposes and can be categorised for commercial use. As per
Building Construction and Development By-Laws, 2011, the commercial
building has been defined and as per the definition clause, ‘Commercial
Building means and includes a Building or part of a building, which is used
for transaction of business or keeping of accounts, records for similar
purposes, professional service facilities, corporate houses, software
services, offices of commercial undertaking and companies, habitat
centre petrol pump, Guest house......... ". A copy of Relevant portion of
Building Construction & Development By-laws, 2011 are enclosed
herewith as ANNEXURE R-25.

It is stated that Shri Pushkar Singh Khati has also obtained Zila
Panchayat License for doing shuttering business in the said constructed
building and some portion shall be used for storing the material pertaining

to petrol pump and their workers. A Copy of Affidavit along with Zila
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Panchayat License submitted by Pushkar Singh Khati is enclosed
herewith as ANNEXURE R-26.

That the contents of para no.1.6 and 1.7 needs no reply as it is a matter
of record.

That the contents of para no.1.8 are not admitted and denied as stated.
The condition no.6 as mentioned in Office Memorandum dated
16.06.2023 provides that the “residential area as applicable local laws”
shall be not less than 30 meters in any case. It is submitted that the
proposed place has not been declared as a residential area under
applicable local laws and also not a regulated area. However, a single
building has been constructed by the respondent no.2 and his father
themselves for commercial purposes which cannot be categorized
residential area. Also there is no other residential house within 30-meter
aerial distance from the proposed petrol pump. The present constructed
building of the respondent no.2 may not be covered under condition no.6
of the CPCB Guidelines and the same criteria is not applicable in the
present case. In the absence of any declaration by the local authority as
a residential area the same criteria shall not be apply. Even otherwise the
said building is not a residential house, however a shuttering business is
being carried out after obtaining the Zila Panchayat License and part
portion is being used for the purpose of labour/ workmen etc. Also there

is no other construction of hospital, school etc. within prescribed distance.
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That the contents of para no.1.9 are not admitted and denied. The
applicant has concealed the Circular dated 09.09.2024 issued by
Petroleum and Explosives Safety Organisation (PESQO), Government of
India, issued after the Office Memorandum dated 07.08.2024 as referred
in the Para under reply. The said circular dated 09.09.2024 has been
issued in pursuance to CPCB Guidelines dated 07.01.2020, with respect
to Additional Safety Measures for setting up new petrol pump within 30-
50 meters’ radius from nearby residential area. The Respondent No. 2
states that he has taken all Additional Safety Measures as per Circular
dated 09.09.2024 and thus, the CPCB Guidelines have been duly
complied with. A copy of Circular dated 09.09.2024 issued by Petroleum
and Explosives Safety Organisation (PESO) regarding Additional Safety
Measures is enclosed herewith as ANNEXURE R-27.

It is further submitted that the applicant has deliberately
concealed the Final Circular/ Office Memorandum dated 09.09.2024 and
relied upon the interim and previous office memorandum dated
07.08.2024. 1t is submitted that the respondent No. 2 has complied with
the Additional Safety Measures as prescribed by PESO dated 09.09.2024
and only thereupon, the respondent No. 2 was granted permission for
setting up the said petrol pump.

That the contents of para no.1.10 and 1.11 are not admitted and denied.
The applicant has no locus to challenge the issue regarding violation of

any rule prescribed in Petroleum Rules, 2002 before this Hon'ble Tribunal.
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It is respectfully submitted that this Hon’ble Tribunal has no jurisdiction
under Section 14 read with Schedule-l of NGT Act with respect to any
violation of Rule 131 of Petroleum Act, 2002. Moreover, the safety
concern have been safeguarded by the conditions imposed in the PESO
approval dated 30.06.2025. Therefore, it is apparent that the approval to
the respondent no.2 has been granted pursuant to the safety and test
certificate as required under Rule 131 of Petroleum Rules, 2002 issued
by the competent person Chief Controller of Explosive, Dehradun. Thus,
all the safety measures as prescribed by PESO have been adhered to.
The applicant has if any grievance under the Petroleum Rules, the
same can be remedied under Rule 154 of Petroleum Rules 2002. This
Hon’ble Tribunal cannot adjudicate about the safety measures as
provided under Petroleum Rules. However, it is submitted that the
respondent no.2 have received NOC from the various authorities and all
authorities namely Forest, NHAI, Fire, Geo-Scientist, SDM, and Police
Department etc. All authorities being satisfied about all the norms and
parameters as prescribed, granted NOC. The Ld. District Magistrate has
granted Final approval and NOC to the respondent no.2 after due
verification of the site. Thus, there is no violation of any norm.
That in reply to contents of para no.1.12, 1.13, 1.14 and 1.15 it is
submitted that the respondent no.2 has complied with all the norms of
Building Construction and Development By-Laws, 2011 in as much as

they are applicable to the present site. The applicant has not stated as to
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which provision has been violated by the respondent no.2. It is submitted
that the respondent no.2 has not violated any binding direction of CPCB
and all the authorities have granted NOCs within four corners of the
restrictions as provided in the Guidelines.

There is no residential area as notified under Building Construction
and Development By-Laws, 2011. As per the CPCB Guidelines the siting
criteria is that there must be distance of 30 meter in the minimum from the
nearby designated residential area as per local laws. Admittedly, there is
no residential area near the proposed site designated as per local laws.
The respondent no.2 sought an information from Block Development
Officer, Gangolihaat, Urban and Rural Regulation Department,
Uttarakhand, Dehradun and Office of SDM Gangolihaat to provide
information as to whether any area of Village Uprada has been declared
as a residential area or designated for the said purpose. Also sought
information as to whether any permission is required for sanctioning of
map of any building in the area of Village Panchayat Uprada. In reply to
the aforesaid RTI the respondent no.2 received information to the effect
that there is no separate residential area has been declared in the Village
Panchayat Uprada nor any map is required to be sanctioned by the
Village Panchayat. Copies of Reply received by the respondent No.2
under RTI are enclosed herewith as ANNEXURE R-28 (Colly).

That the same and similar issue was raised and considered by the

Hon’ble High Court Kerala in W.P. (C) No.11578 of 2022 Kaleshkumar
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K.K. Versus State of Kerala. The Hon'ble High Court considered the
CPCB Guidelines with respect to establishment of new Petroleum Retail
outlet and meaning of “designated residential area as per local laws” as
referred in CPCB Guidelines. The Hon’ble High Court clearly gave finding
that the term “residential area designated as per local laws” cannot be
interpreted to mean a “a residential house”. In this case also the house of
the new allottee of the Petrol Pump was situated within 30 meters and the
objection was raised on the same ground under CPCB Guidelines,
however the Hon'ble High Court hold that the house are not situated
within legally designated residential area, thus the contention regarding
violation of siting criteria has no legal basis. A Copy of Order dated
04.01.2024 passed by the Hon’ble High Court Kerala in W.P. (C)
No.11578 of 2022 is enclosed herewith as ANNEXURE R-29.

That the contents of para no.1.16 are matter of record and the respondent
no.2 became the successful applicant for the said retail outlet and the
proposed site was found viable and useful for the local villagers.

That the contents of para no.1.17 are not admitted and denied. It is wrong
to state that the Ministry of Road Transport vide Notification dated
24.08.2023 has initiated acquisition of land for widening of NH 309A from
Ghat to Berinaag in the Village Uprada. By perusal of the notification the
village Uprada is nowhere mentioned in the said notification and the
applicant is trying to mislead this Hon'ble Tribunal by making false and

frivolous submissions having no merits. Further the objections of the
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applicant are not sustainable as the Ministry of Road Transport and
Highway has already granted NOC to the respondent no.2.

That the contents of para no.1.18 are not admitted and denied. It is
submitted that the applicant has not referred the name of the villager in
the petition, however by perusal of the complaint, it is apparent that the
person who made the complaint is none other but the rival business
person to the Respondent No. 2. The said complaint has been made by
Aniruddh Singh, who is the son of Indra 'Dhanik, having another petrol
pump of HPCL in her name. The complainant initiated to make false
complaint immediately as soon as the Respondent No. 2 became the
successful applicant and the petrol pump was allotted at the proposed
site. The said complainant Aniruddh Dhanik and Indra Dhanik are related
to each other as apparent from the Electoral Roll of 2024. A copy of
Electoral Roll of Village Berinag, District Pithoragarh is enclosed herewith
as ANNEXURE R-30.

Further, the said complaint of Aniruiddh Dhanik was immediately
redressed by the Forest Department and found that only dried Bhimal
Malta and Lemon tree have been removed and the roots of some tree
have been damaged. The Respondent No. 2 replied in the foregoing
paragraphs by stating that these trees are not prohibited species as per
the Forest Department notification and also Forest department gave NOC
vide its letter dated 15.03.2024. It is wrong to state that the Forest

Department did not take any action on the complaint of Aniruddh Singh.
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That the contents of para no.1.19 to 1.23 are not admitted and denied.
The Ld. District Magistrate obtained all fact finding report from State PCB,
Explosive Department, District Supply Officer, Forest Officer and
Tehsildar, Gangolihat. The State Pollution Control Board clearly stated
that the fuel outlet does not come within the purview of Air and Water Act.
All other Departments have granted NOC in accordance to CPCB
Guidelines.

That the contents of para no.1.24 and 1.25 are not admitted and denied.
By perusal of the Report of Tehsildar, Gangolihat dated 25.06.2024, only
one Building is situated within 30 m aerial distance and the said belongs
to Pushkar Singh Khati, who is father of the Respondent No. 2. All other
houses are at distance of more than 30 metres. The father of the
Respondent No. 2 has granted NOC that he has no objection for
establishment of Petrol Pump and also stated that the said building is
being used for commercial purposes having Zila Panchayat License for
carrying on shuttering business.

That the contents of para no.1.26 are not admitted and denied. The
Respondent No. 2 has already taken additional safety measures as per
Circulated dated 09.09.2024. The Petrol and Explosive Safety
Organisation (PESO) has granted NOC for setting up the petrol pump
being compliant with the safety measures on 30.06.2025 to the
Respondent No. 2 in compliance to all previous norms and circulars. The

allegation of the applicant is false and baseless.
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That the contents of para no.1.27 are not admitted and denied, in the
present case, there is no violation of distance norm as prescribed in the
CPCB Guideline and Office Memorandum dated 16.09.2024. This
Hon'ble Tribunal (South Zone) had considered the siting criteria with
respect to cases where no residential area have been classified in the
local laws or where there are non-planning areas under the local laws and
for Commercial Zone/Mixed Zone. This matter was ultimately decided by
the Hon’ble Supreme Court vide its judgment dated 14.03.2023 in Civil
Appeal No. 421 of 2022, whereby the Hon'ble Supreme Court directed to
ensure the compliance of Guidelines issued by CPCB vide O.M. dated
07.01.2020. It is submitted that according to these Guidelines dated
07.01.2020, the siting criteria shall be applicable where the area has been
designated for Residential Purposes under the local laws. In the present
case, there is no such classification under the local laws and also it is not
a planning area. The proposed site is situated far away from the village
and cluster of residential houses, therefore, all the authorities in the
present case have strictly adhered the siting criteria as per CPCB
Guidelines.

That the contents of para no.1.28 and 1.29 are not admitted and denied.
The complaint made by Aniruddh Singh Dhanik is malafide and pursuant
as well as motivated due to business rivalry as he is not willing for

establishment of any other petrol pump in the area as he has monopoly
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of his petrol pump in about 80 km distance. All the complaints of the
complainant were duly redressed by the authorities.

That the contents of para no.1.29 to para 1.37 are not admitted and
denied. The contents of these paragraphs are pertaining to complaint
regarding existence of a house situated at 19-meter distance from the
proposed petrol pump. The Respondent No. 2 has already replied in the
foregoing paragraphs that as per CPCB Guidelines, there is only building
structure within 30-meter distance and the same belongs to project
proponent and his father, who have aiready given NOC for establishment
of Petrol Pump and also stated that the said building is being used for
commercial and allied purposes. Moreover, the said building does not fall
in the category of ‘residential area as per designated local law’, therefore
there is no violation of the CPCB Guidelines.

It is submitted that the S.0. Gangolihat, District pithorogarh also
conducted a site inspection and submitted a report dated 04.03.2024 to
S.P. Pithoragarh, wherein the distance of the nearby buildings was
shown. As per this report, the school, temple and hospital are situated
more than 100 meters away. Further, within 30 meter of aerial distance,
only building of respondent No.2 is situated and only two other houses of
Rajinder Lal and Pooran Charandra Upreti are situated at more than 30
meters of distance. No other house or residential area has been shown
within 50 meters’ aerial distance. Moreover, the Forest of Banjh Oak Tree

is situated 1 km away from the proposed site. It has been observed in the
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report that the surrounding of the proposed site is not situated within the
reserved forest area. A copy of Report of S.0. Gangolihat dated
04.03.2024 is enclosed herewith as ANNEXURE R-31.

That the contents of para no.1.38 are not admitted and denied. The
applicant has concealed the Circular issued by Petroleum and Explosives
Safety Organisation (PESO), Government of India in pursuance to CPCB
Guidelines dated 07.01.2020 with respect to Additional Safety Measures
for setting up new petrol pump within 30-50 meters’ radius from nearby
residential area. The Respondent No. 2 states that he has taken all
Additional Safety Measures as per Circular dated 09.09.2024 and thus,
the CPCB Guidelines have been duly complied with.

That the contents of para no.1.39 are not admitted and denied. The
Respondent No. 2 has already obtained necessary permissions/
conversion order from Revenue Authorities under Section 143 of UPZA
Act. The contention of the applicant is false and totally misconceived.
That the contents of para no.1.40 are not admitted and denied. The
Respondent No. 2 has not cut any ecologically valuable Banjh Oak Trees,
however bushes and Lemon trees were removed, which falls in exempted
category and do not require any Forest permission. It is further reiterated
that the land in question does not require any Forest Clearance under
Forest Conservation Act, 1980. The proposed land was not a forest land
nor require any diversion for non-forest purpose, however the said land

was the Agriculture land holding of the Respondent No. 2.
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That the contents of para no.1.41 to para 1.52 are not admitted and
denied. The Applicant is falsely levelling baseless allegations against all
the competent authorities maliciously for extraneous reasons. The IOCL

granted NOC after ensuring all safety measures to be taken as per the

Guidelines. Moreover, the District Authorities granted NOC as per the

norms of the CPCB Guidelines. The Applicant by giving false complaint is
trying to pressurise the authorities and also is trying to hinder the
establishment of the project of Respondent No. 2. The Project of the
Respondent no. 2 is almost complete and the Petroleum Tanks are filled
with the Petrol and Diesel and is likely to operate shortly. The Respondent
no. 2 has taken on all safety measures by raising about 10-meter
Boundary Walls around the petrol pump. A copy of Photograph showing
the present status of the Petrol Pump is enclosed herewith as
ANNEXURE R-32.
That the contents of para no. 2 are not admitted and denied. This Hon'ble
Tribunal has no jurisdiction with respect to issues raised by the applicant
and the matter is not covered with respect to environment protection or
forest conservation act. The issue regarding granting NOC under
Petroleum Act or Change of land use under Section 143 by the Revenue
Authorities cannot be challenged before this Hon’ble Tribunal.

Moreover, this Hon’ble Tribunal (Central Zone Bench, Bhopal) in
O.A. No. 73 of 2024 has held that matters with regard to change of user

of land or validity of colony or construction of houses are within the domain
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of revenue authorities. A copy of order dated 09.08.2024 passed by
Hon’ble NGT (Central Zone Bench, Bhopal) in O.A. No. 73 of 2024 is
enclosed herewith as ANNEXURE R-33.

That the contents of para no. 3 are not admitted and denied. the Applicant
has no cause of action to file the present application as there is no
violation of CPCB Guidelines or Petroleum Rules, whereas all the
competent authorities have granted NOC after duly considering the siting
criteria provided under CPCB Guidelines.

That the contents of para no. 4 are not admitted and denied. The Applicant
has not raised any substantial ground for consideration before this
Hon'ble Tribunal. The present application is motivated with extraneous
reasons without having any substance in merits. The grounds taken by
the applicant are not tenable as there is no violation of any CPCB
Guidelines neither any violation of NGT/ Hon’ble Supreme Court
Directions. All the authorities have granted NOC after due deliberation
and considering the relevant provisions and laws.

That the applicant is not entitled for any relief as prayed in the prayer

clause.

Place: New Delhi Filed by:

Filed On:17.11.2025 \/\(\%/

VIVEK GUPTA

Advocate for Respondent No. 2,
Ch. No.221, Additional Building,
D-Block, Supreme Court of India,
New Delhi-110001
M.No0.9871065420
officevivekgupta@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

ORIGINAL APPLICATION NO. 416 OF 2025

IN THE MATTER OF: -
Shri Gopal Chandra Vanwassi ‘ ...Applicant
Versus
Indian Qil Corporation Limited & Ors. ...Respondents
AFFIDAVIT

|, Devendra Singh Khati, S/o Shri Pushkar Singh Khati, R/o Uprada, P.O.
Dasaithal, Block Gangolihat, District Pithoragarh, Uttarakhand, presently at New
Delhi, do hereby solemnly affirm and state as under:

1 That | am the Respondent No. 2/ Project Proponent in the above
mentioned matter and as such fully acquainted with the facts of the case, hence
competent to swear this affidavit

2. That | have read the accompanying reply to the Original Application and |
say that the facts stated therein are true to my knowledge and belief, derived
from the records and the submissions are based on legal advice received from
counsel believed by me to be true.

3. That the Annexures of the reply are frue copies of their respective
originals.

4, That the facts stated in the above paragraphs of my affidavit are true to
my knowledge and nothing material has been concealed therefrom.

L O
BN kY By e

DEPONENT

Verified at New Delhi on ti"g?s" / &y of Nevember, 2025 that the contents
of this affidavit are true to the best of my knowledge and belief, no part of it is
false and nothing has been concealed there from.

“‘6? ﬁ?é-{f:« e Jh
dn#f” h‘ """ ? o WY
4 n_, qﬁ i) W

b\e».‘tgr nup&alms iy e WAL
iRt

o—




EXPLOSIVE

‘1,“ \n case of
Wi Hemamt Kuma
hrea Sa&es Man

. REGIONAL OFF‘CE’
Hindustan Petro
Dehradun Retail R
| A-Neshvilla Road
1 Dehradun i
Ph.: 01352715730

 Ph.B6OS01SR07 . = ¢ L |

* Frae Mr
w lﬂ‘irst Ald



Mvhindustanpetroteum.com

284
3 |

ANNEX U RE K—_%__ (COU—_:D

PIT STRRT ST feitener 23-00-2026 oA At sftifeae o e Siens dide &
LR §  Driiery B RAfe 27-00-2025 & wreze & wiw g3 €, Rrel s s Ris g
Siferfa & ae e g o
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N.C.R.B (97, 9131
LLE1 {(vfiga ST o)
(67 173 ) T vw vE % )
L Distriet (fo@1): aenat P.S. (gmr): SRy Year (3%): 2025
FIR No. (WG R %.): 0021 Date and Time of FIR _
(g fr. & R s W) 19/09/2025 21:48 W
5 (b;;) Acts (srfrfaraan) Sections (BTRI(E))
b o s wfeer o o oww), 2023 082
s sow dRer & o v, 2023 S08(4)
Yo swder s wfEn ) ow ow), 2023 M)
3. ) Occurrence of offence (39 &Y wea):
Day (fer): geasie T Date from (R R): Date To (R T&):
1110442025 18/09/2025
Time Period (¥99 HaWE  Time From (F7 F): 00:00  Time To (FHT T):
Erc ) 00:00 &3
(b} Imformation received at P.S.  Date Time
{urar el quen wew g8 (Rawiw): 19/09/2025 (@) 21:16 53¢
{¢) General Diary Reference Entry Na. Date and Time
(rsrareraT West): (wiafee @) 036 (=t 37w

24
-

19/08/2025 21:16 5=
Type of Information (AT &7 Y&R): W0

Place of Oceurrence (SEaEYH):

1. (&) Direction and disténce frm P.S. ‘ Beat No, (e #‘}:
{uve @ fr aiiv faam): wi¥ss, 3 fF A

(b) Address (Fa): IFATY AfPeT OF F WW 1€, YA TAARY FATE =AY,
(¢} In case, outside the lmit of this Police Station, then Name of P.S. (U yar dir &
w18t & O 9= wT W)

District (Stute) (Foe7 (UF7));
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N.C.R.B (T3 3T

1LF.-1 (i ol sy

6. Complainant / Informant (et / iy

(0}
)
(e)

()

(N

(g}

{h)
(B

()

Name (@) Fer BT
Father's Name (RemsT @) #20 4t 398

Date'Yeur of Birth {d} Nationality

(oresr T/ i) 1986 () H1Tg

UID Ne. (s &)

Passport No, (WR9E F.):

Date of Essue Place of Issue

(@ T B ey (ST HT FT T

113 Details {Ration Card, Vater 1D Card, Passport, UID No., Driving License, PAN)
(arar faator (Uaer s aagar w1 gwdrd, gymdd |, s agds, 9
F18))

5. No.

s ID Type (9% 5 & ¥oR) D Number (9897 &4

Occupation (STTHY):

Address (9aT):
S.No. {F.5.) Address Type (967 1 Address (987
eaty)
N ECICRC U Rl 90 weE, um dsAy, 9T, ey,
2 U Gy e T G0 TEE, uET gy, RO aWeET

Phone number (G334 4.) Maobile (RRTSS &.): 91-9027435280

[
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1.

il

13,

N L8 (e 3l )
LV (rfige Jie wba

e

Details of known / suspected [ unknows accused with Tull particulars (77 / e | AT

sifvgrr w0 o Reror e wok:

Accused More Than (3r7me 3R vw & s @ @ gy 0

SNO. e (5T Allas Redative's Name Present Address Permanent address
(#.3.) | (vaw)  (RedEr w0 (adEe 9 {Furé Ta)
A}
b atare asandr ey w sme 1, T awu @0 1. B e A0

srog Yoy @eg TS Anare
{3CATWENTT 758 Ay, araeay

Reasens for delay in reporting by the complaisant / informant (Rrsrmaasal / Wﬁﬂ? aanr
frord &f 3 2o W & R

Particalurs of properties of intevest (Hafo¥T weafea w1 Frawon):

5. N, Pcru[:eruy Property Type  Nature of Description Value{In Rsi-)

{(wa) Cotegory (weafer & Property Ry (FFa (% 9)
(wFaiee T (dufen & bk
Aufty | W)

Totad value of property (In Rs/-} (20187 &1 wE HFAE A

Inquest Report { U.D. case No., if any (e waiien Ré / g dhqever €, ofy 4%
)5

5. No, UIDB Number (3n.5%007 9.)
{(FH)

First Information contents (WU FUaT aLq):
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LR {20, 3

, LEF-1 {0 wie wnh,
o & ArE SEICIE ROEY U S9Ny AReT # dhe Rr 97 w0 e e
s A 0 Iw o Rant § 9% wF e 358 gEadl g iy w wha @
T 9T ST QR Sl G O S WO § a9 2020 # A SR e ot @
g @ g ety Prwrgan e o W 5 Eoe A aeandt ae @ safla
F e wrud w7 wel W g e ade § 9F B B § el 3 fege
397 47 & o Prermd aaw a9 & a Y U0 & 9 Sa A9 sees unE A
TS @ 31O SOE H EEE T SIS geverll w0 G¥ 5o & R Y e aw @
wiare anandt Al g O weEr aee glEn o W T 9F el e S
T o1 A TER W & e ur S e & oo @e e @ € 59 A
T wranll @ AEY Heg @ AN U S0 F 9 F9d AOT & vE ARe d A W
ard w1 & o 3 Aeaar & SRe 11-04-2026 &30S dF ACH SBl TRE
30890104579 # zraw ¢ Rl Fw T arg &t re gmandl w6 IR
surer g & wwor sy & 49 o7 & e uE AW O 556 B % a7 oo
T (67 g O R 92 Af &R B arF St oEn a9 e 0% AP 8 o e &
o 42 A A9 gwe F N # Be wig ote AW o & v Aice g9 @
36w I w1 A e A A et O gRn e e o @ g B &
RErae &% g A gegn Wers g & Ng w99t AT S oo g oo
& Roum & 9 v sur BE O o g@ ot At aer o smew S g A ger
e 70 9ig @ W o9 ol gE &t At ® A Fe &) A9 5gd R | & Wy
TH UK S Y A s R W el S R e S wam @
FET 530 R S v A WE A UHic S g5 4N IH 54 A ¥ g @
TeAl @ fier F R018/08/2025 Fr Go: AT afism o et 73 A ¥ ted
=R T T F A B UEE W &9 30 w99 3 3 giavee i wideer &
gole  mE A el FTR I §REE O e 0A fWent {9 FRaR 0 SRR
et %8 Ferae aengt HE FER UENE T ¥ 9% HEERT AegH ¥ SeR
LTl ARG & UEE a8 7 & W HEEH W BT O S99 5% 79 9w W
e & T ¢ g wne # weel s A B geen g anw anes o e o
T A & Ao Aeied & Bage & 7 g aeend e & v A Tk o
F §T A9 A A oREaR 1 Far e S e SEnt w Ry v & dw
Ve a7 gFF & RUW BE IEW 97 seand vw R & dwe § whw we ®
AR 39 HU T & 1 TR0 190825 wrely Avre g e A R 9 wod s
far fandr oy faerd @0 oS Toren ameat 9927435280 37 -39 8% &l 3t
20 63 T 90 URTHE WA wEAR, Y Awel OE U O W i
ATy O e § e @ et o an € SR o oo Serm A v g
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LLF-1 {vhrga i gty
(3. Action tuken: Since the above information reveals commission of offence(s) u's as
metioned at [lem No, 2.

w5 §. 2 A Feaw ORI F @ 8

() Registered the case and tuok up the investigation (Y397 &5 frar 7y ik siw &
fore forar man: / er (W)

{2} Directed (Name of LOJ | Rank (Y%): I9FQ8F A3
(ST HUFI BT ATH): vivek chand BT
No. (H.): to take up the Investigation (F1 ST 30 9w # o 3 B
sy B s/ or (A1)

() Refused investigation due to (@ & fae): or (@ FWOT 9 fmar )

) Pransferred to P.S. {9781 District (Foram):

on point of jurisdiction (F BNUER F¥ TR FFaaRa).

F.LR. read over to the complainant / informant, admitted to be correctly recorded
and a copy given to the complainant /informant, free of cost. (Rrrraasar /

HEewdl B wuhR 9y % gend o, 8 oo g Ann N e S P

rFraasar & & wd
R.OAC, (FR.HTLEEL)
Signature of Officer in charge, Police Station
(g aardt & geaE)
14. Signature / Thumb impression Name (F7): PRATAP SINGH
of the complainant / informant NAGARKOTI
(Rrerrasar / goamdl & Rank (9): SI (Sub-Inspector)
FEATER /37 @1 )

No. (®.): 123

15 Date and time of dispatch to the court (3ramwe # dar 1 Rmiw 3R w7 )
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NCRE {wa# ey

L1EA {mﬁrqn':ﬁw HA-1

Attachment to item 7 of First Information Report (ST HEA1 Rtk & 7z 7 dwww).
Phvsical features, deformities aud other details of the suspectfaccused; ( ITknown / seen )

(ER ¢ 1 srftvgr & arhfe Redrand, Taegival i e R (ol w1 & )

§.No. Sex Date § Year Build E‘lt’ig;“ Complexion Hdentification Mark(s) (9%
F.5.) (ﬁ'ﬂ) Of Birth (m (m 'm
{ (== R (<
1 a%) RN
) z
I 3 3 4 5 6 !
Vg 1980 :
' | Juw: 75
Deformities / Teeth (2¥H) Hair (2187) Eye (i) 'Habit(s) | Dress Habit {s)
Peculiaritics e g '_ e (e (ST}
(FagTara ¢ ; »
Fafezard) I W—
8 9 10 IR
Languageial Place of (5T TUW) Others (31+7)
cet (HTIETAT) 7 i
Burn Mark Leucoderma Mole iSm'lr (am@) Tattoo (5
(o gv & (g@Re( (e figt - |
Fum) W wE) = o :
A 17 180 19 20

These fields will be entered only if complainantinformant gives any one or more particulars shout
the suspectiaccused,

(@F & @ft oot PR ST afy s | geeE GRew ( afiges @t § 9
v o7 3E Ffw sl g §)
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Annexuvee R-2

1:21 . W EE ¥.d20%0
facebook.com, &
facebook Open app

LR

| o Gopal's post

\ Gopal Vanwassi L
Z * ' ¥ i6h - )

am'sﬂ: SufSrenfies i rimefige (RYkrme ) aur

ITRIGS Wy fraror g & e aof givft

TFHOIATSOHRO

forer feiRmme & Suwrer gl medige J F o
gvg fAmfoT & ITRIEE UTeyR Hetel a1s , aUT
SURTITiEeRR THieliglc = il axids & SMHTafa
UHTOT UF T SRR A &l 3gpud ax Rar g,
fored arafla uly gRa mfliewor 3 2 awg &
iR STaT g1 & &1 e & Rur g,

e - Uge el ShiTetTd 9aR g &, ofi fRR Ient
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VY.K. SHUKLA

ADVOCATE
SUPREME COURT OF INDIA

To,

I.

6.

Sub:

BY SPEED POST/E-MAIL
September 15, 2025

Indian Oil Corporation Limited (IOCL)
Through its Chairman

Divisional Retail Office, Paras Tower,
Saharanpur Road, Majra,

Dehradun — 248171

. Devendra Singh Khati

(Project Proponent / Dealer / Lol Holder)
S/o Shri Pushkar Singh Khati

R/o Uprara, P.O. Dasaithaal,

Block Gangolihat, District Pithoragarh,

Uttarakhand

Member Secretary

Uttarakhand Pollution Control Board (UKPCB)
Gaura Devi Bhawan, 46-B, IT Park,
Sahastradhara, Dehradun — 248001

District Magistrate, Pithoragarh
Office at District Collectorate,
Pithoragarh — 262501
Uttarakhand
Ministry of Environment, Forest and Climate Change (MoEF&CC)
Through its Secretary
Indira Paryavaran Bhawan,

Jor Bagh Road,
New Delhi — 110003

Central Pollution Control Board (CPCB)

Through Member Secretary

Parivesh Bhawan, East Arjun Nagar,

Delhi - 110032

Compliance with Hon’ble NGT Order dated 11.09.2025 in OA No.
416/2025 —~ Immediate Suspension of Construction/Activities at Khasra
No. 478, Village Uprara, Tehsil Dasaithal, District Pithoragarh

Madhav & Associates (Advocates & Solicitors)
Chamber No.35, Lawyers Chambers, Supreme Court of India
B-69, LGF, Lajpat Nagar-1, New Delhi-110024
Mob-+91-8800131234, 011-45558066, vkslawoffices@gmail.com
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V.K. SHUKLA
ADVOCATE
SUPREME COURT OF INDIA

Sir/Madam,

Under instructions from the Applicant in O.A. No. 416/2025, Shri Gopal Chandra
\'an‘\\'ussi and pursuant to the Order dated 11.09.2025 passed by the Hon'ble
x\;:monnl Green Tribunal, Principal Bench, New Delbi, in the matter titled Gopal
Chandra Vamwassi vs. Indian Oil Corporation Lid, & Ors., | am directed to issue
the present communication.

The Hon'ble Tribunal has been pleased to:

L 'I':}ke cognizance that the proposed petrol pump site at Khasra No. 478,
Village Uprara, Tehsil Dasaithal. District Pithoragarh is situated only 19
meters from residential houses, which is prima facie violative of CPCB
Guidelines dated 07.01.2020.

!\)

Record that the averments and documents filed raise substantial
environmental questions under the NGT Act, 2010.

3. Issue notice to all respondents requiring them to file responses within two
weeks.

In view of the above and in order to preserve the subject matter of adjudication.

you are hereby cautioned and directed that no construction, excavation,

installation. or any other activity whatsoever shall be undertaken or permitted at
the said site till the next date of hearing i.e. 19.11.2023.

Further. the official respondents (Respondent Nos. 3 to 0) are called upon to take
immediate and effective steps to ensure that no further construction or related
activity takes place at the site, and to safeguard the subject matter of adjudication
pending before the Hon’ble Tribunal.

Any violation of this directive shall be treated as willful disobedience of the
Hon"ble Tribunal’s order, amounting to contempt of court and environmental law
violations, inviting strict legal action.

You are requested to acknowledge receipt of this communication and ensure strict
compliance.

Yours sincerely,

Encl: Order dated 11.09.2025 passed by Hon'ble NGT. PB. New Delhi

\‘Q/Q..«\/\M"\'(’QQ

(VK. SHUKLA)
ADYOCATE

Madhav & Associates (Advocates & Solicitors)
Chamber No.35, Lawyers Chambers, Supreme Court of India
B-69, LGF, Lajpat Nagar-1, New Dethi-110024
Mob-+91-8800131234, 011-45558066, vkslawoffices@gmail.com
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Item No. 06 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 416/2025
(L.A. Nos, 552/2025 & 553/2025)

Gopal Chandra Vanwassi Applicant

Versus

Indian Oil Corporation Ltd. & Ors. Respondents

Date of hearing: 11.09.2025

CORADNM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BELE DR. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. V.K. Shukla, Advocate (Through VC)

ORDER

1. The applicant has filed the present application under sections 14, 15
and 18 of the National Green Tribunal Act, 2010 seeking inter-alia the relief
of quashing and setting aside No Objection Certificate and all other
permissions, sanctions and approvals granted in favour of Respondent No.
1 (IOCL) and Respondent No. 2 for establishing the proposed petroleum
retail outlet at Khasra No. 478, Village Uprara, Dasailthal, Tehsil
Gangaolihat, District Pithoragarh, Uttarakhand with incidental/

consequential reliefs.

2. The applicant has submitted that the proposed petrol pump of Indian
Oil Corporation Limited (IOCL) is being constructed on Khasra No. 478 of
Village Uprara, Dasaithal, Tehsil Gangaolihat, District Pithoragarh, which,
as per official land révenue records annexed to various communications,
is classified as Non-Zamindari Agricultural Land (Non-ZA) and also falls
under the forest-type category owing to the presence of naturally grown

indigenous tree species, including Banjh Oak (Quercus Leucotrichophora).
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He further submits that the site selected for the proposed I0CL petrol

pump at Khasta No. 478, Village Uprara, Dasaithal Tehsil Gangaolihat,
Distriet Pithoragarh, lies within approximately 19 meters from existing
residential houses, as is evident from photographs, Geogle Earth mapping.
letter 25,06.20249 written by Tehsildar Gangoelihat to SDM Gangolihat and
report of Revenue Inspector dated 07.01,2025. Despite this, NOC was
granted by the Uttarakhand Pollution Control Board without conducting
any proper site inspection or ensuring compliance with mandatory siting
norms prescribed under the CPCB Guidelines dated 07.01.2020.

4. Vide order dated 19.08.2025, the applicant was granted time to file

legible copy of Central Pollution Control Board guidelines.

S. In compliance thereof, the applicant has filed legible copy of Central

Pollution Contrel Board guidelines.

6. We have heard the applicant and gone through the material on

record carefully.

T A perusal of the report dated 25.06.2024 submitted by the Tehsildar,
Gangolihar shows that house of Mr. Pushkar Singh Khati s/o Mr. Dalip
Singh resident of Village Uprara is situated at the distance of 19 meters
from the site of proposed Petrol Pump in question which is prima facie

violative of siting criteria laid down in CPCB Guidelines dated 07.01.2020.

8. Prima facie the averments made in the original application and the
documents enclosed with the same raise substantial question relating to
environment arising out of implementation of the enactments specified in

Scheduled I of the National Green Tribunal Act, 2010.

9, Let notice of the application alongwith documents enclosed with the
same be issued to the respondents requiring them to file their responses

within two weeks,

ro
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10. Liston 19.11.2025 for further hearing.

Arun Kumar Tyagi, JM
Dr. A. Senthil Vel, EM

Dr. Afroz Ahmad, EM
September 11, 2025
AS ‘
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ANNEXURE K—F

heam ataet sy fafaes

Fetrge Tsferrer aiiftrm : 25 Fearert H_]
TG e, TEUGA - 248003 (ITAUS)

Indian Oil Corporation Limited
Dehradun Divisional Office : 25 Nimbuwala,
Garhi Cantt, Dehradun, Uttarakhand-248003

IndlanOII

‘\ I 'n? ﬁ'ama

Company
wrafen fedtew Tel.: 01352750108, 2750110 Fax : 0135-2750111
Marketing Division - e o P Eaccenc
Ref: R2023/IN0O1630/UTKA00014/1505/00014 Page: 1 of 4 Date: 13.12.2023
To,

DEYENDRA SINGH KHATI

5/0 SHRI PUSHKAR SINGH KHATI

VILLAGE - DASHAITHAL UPRADA GANGOLIHAT
PITHORAGARH UTTRAKHAND - 262522

Dear SirMadam,
Sub: Proposed MS/HSD B Site Retail Ouilet Dealesship at Location: BETWEEN KM STONE NO. 51 & 55 ON NH-3(9A (PANAR - GANGOLIHAAT - BERINAG
ARG), District: PITHORAGARH State: Uttarakhang Category: OPEN

We refer to our advertisement dated 28.06.2023 and your application form No. 10C16925479413942 for the award of MS/HSD
Retail Outlet dealership at the above location and your provisional selection as a Single Candidate on 19.10.2023.

Please be informed that by this Letter of Intent, we propose to offer you 4 Retail Outlet dealership of Indian Oil Corporation Ltd. at
the above location on the following terms & conditions:-

1. You have offered a suitable piece of land admeasuring 400 Sq. Meter approx.; 20 Meter (frontage) X 20 Meter (depth) at
KHASRA NO.- 478, Village UPRADA , District: PITHORAGARH , State: Uttarakhand. as indicated by you in the
application for the development of the subject Retail Outlet. You have to make available said piece of land and submit all
relevant land documents in respect of the same within 2 months from the date of this letter for enabling Indian Oil Corporation
Lid. to prepare layouts / applications for seeking the statutory approvals / licenses so that the Retail Outlet can be developed,
failing which this offer is liable to be withdrawn.

2. For making the land available as required above, you will also ensure that the land arranged by you is either registered in your
name or is leased te you for a minimum period as per the terms and condition of advertisement.

3. Indian Oil Corporation Ltd. shall prepare layouts / applications for obtaining all statutory approvals / licenses required for
development of the Retail Outlet on the plot of land offered by you. You shall coordinate with the concerned statutory
authorities for issuance of all requisite NOCs / Statutory approvals / Licences which are required for development of the Retail
Qutlet. '

4. As and when advised by the Corporation, the site offered by you including the entry / exit / acceleration / de-acceleration /
service road would be duly developed up to the road level by cutting/filling (as applicable), with good earth/murrum,
layer-wise compacted as per standard engineering practices. You shall also construct necessary retaining wall and compound
wall of 1.5 meters height, designed as per site conditions as per approval of Corporation as committed under Clause
12(e)/11(e) of affidavit submitted by you along with application. Kindly note that in case the site ds offered by you for putiing
up the Retail Outlet is not developed as per the advice of the Corporation, this Letter Of Intent will be withdrawn without any
further notice.

5. You will provide at the Retail Outlet infrastructural facilities like Permanent Sales Building (Including Public Toilet/Elecicic
Room/Office RoonvStore/Lube display,Paved RCC Driveway,Acceleration/Deceleration Lane as per MORTH Norms ,Buffer
Suip/Approaches as per norms,Canopy & RVI as per Corporation requirements,Yard Lighting, Comprc“nr with
Mechanical/Elecironic Air Gauge as mentioned in the Brochure and afier obtaining necessary cle arances/approvals/licences as

applicablersfierd Siaiorg « Sft-9, STelt A ST wI, |G (99) , Wi - 400051 (WKa)
Reg. Office : G-9, Ali Yavar Jung Marg, Bandra (East) Mumbai - 400051 (india)
CIN : L 23201 MH1958 GOI 011388
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6. In addition, you will also provide the following basic fucilities al your cost at the Retail Qutlet premises:-

Clean drinking water.

Free Air.

Clean toilet

Telephone.

First aid kit with valid medicines.

Adequate illumination.

PUC facilities, wherever it is mandatory.

Other facilities as may be specified by the Corporation from time Lo lime.

o 2 LA~ R R

—
b=

7. Additional facilities (site specific) like Canopy, Service Station or any other facility as may be decided by Indian Oil
Corporation Ltd. from time to time would also be required to be developed by you. Further, in compliance of gazette
notification dated 08.11.2019 which mandates provision of at least one alternate fuel facility in all new Retail Outlet
commisioned post the said notification, you will ensure the minimum provision of at least one single point EV charging
station conforming to standards and specification as prescribed by Divisional Office of Indian Oil Corporation Ltd. at the
proposed site at your cost within the stipulated timelines.

8. Indian Oil Corporation Ltd. will provide storage tanks and pumps and other facilities considered necessary at the Retail Outlet.

9. For the facilities that may be provided by the Corporation as aforesaid, you will be required to pay license fee as may be decided
by the Corporation and applicable to you from time to time. At present, the license fee (incl. GST) recoverable is Rs 196.51/-
KL for MS and Rs 163.76/- KL for HSD

10. The corporation will not be held liable for any loss or damage on account of delay that may be caused in providing you the
facilities mentioned above, whatever may be the cause of the failure or delay.

11. You will ensure all financial and other arrangements for operating the Retail Outlet dealership. In case you are unable to
arrange funds required for development of desired infrasiructure and facilities at the Qutlet allotted and the working capita! for
operation of the Retail Outlet as mentioned in the Advertisement for the location, this LOI can be withdrawn and you will
have no clainVdamages whatsoever against Indian Oil Corporation Lid.

12. You shall not induct any partner(s) in case of individual (s) nor make any changes in the constitution of the partners as existing
at the time of application without approval of the Company, except your spouse as per terms and conditions of Indian Oil
Caorporation Lid..

13. It will always be a basic condition for the award of MS / HSD retail outlet dealérship that you shall be paying attention towards
day to day working of the dealership by personally managing the affairs of the dealership you will give us a written
undertaking to this effect and shall not assign or part with the same to any other person (s).

You will not be eligible for taking up any employment. If you are already employed you will have 1o resign from the employment
and produce the letter of accepiance of resignation by the employer before the issuance of Letter of Appointment by Indian Oil
Corporation Ltd..

14. You will deposit with us a Demand Draft for Rs. 450000.00 drawn on any scheduled bank in favour of Indian Oil Corporation
Lid. payable at DEHRADUN towards Security Deposil (after seiting off Initial Security Deposit amount) at the time of
issuance of appointment letter after compliance of all the requirements of LOL Kindly riote that the Security deposit will not
carry any interest and is refundable at the time of expiry of agreement beiween you and the Corporation. However, if such
expiry of agreement is consequent o proven adulieration/malpractice at the dealership, this amount will be forfeited.
Moreover, this Corporation rescrves its right lo adjust this amount towards any dues 10 it

15. You will also remit an amount of Rs. 15.0 Lakhs towards Non-refundable Fixed fee, by way of a Demand Draft for Rs 15.0
Lakhs drawn on any scheduled bank in favour of Indian Oil Corporation Ltd. payable at DEHRADUN within 15 days of
receipt of NOC.

16. You will be notificd by the Corporation, in wriling, after the facilities mentioned above are made available and are ready for
commissioning the dealership. Immediately on receipt of the ubove notice from the Corporation, you shall obtain each and

every license necessary f‘ff operuting your dealership as may be required under any Central / Staie Govt. / Municipal or Local
authorities for the time being in force,

I7. If we find that the progress made by you towurds the above is not 1o our sutisfaction, this offer is liable to be withdruwn.
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18. Please note that you are required to [ulfill (he conditions with regard to inducting Spouse as Co-owner in the dealership before
issuance of Letter of Appointment,

19. This letter of intent will stand automatically withdrawn and cancelied on the happening of any of the following events:-

a. In case you or any of your family members (as defined under disqualification criteria of dealer selection guidelines)
receive anytime or have received a letter of intent for any other "A/CC" site RO dealership or LPG distributorship from our
company or any other oil marketing company either in your individual capacity or in partnership with any other
individual(s).

b. In case you or any of your family member gets inducted as partner or proprietor in "A/CC" site RO dealership or LPG
distributor ship of our company or any other oil marketing company.

c. If it is found that you have suppressed and / or misrepresented any material facts in your application.
d. In case you are found to be convicted for any criminal / economic offence invelving moral turpitude.
e. In the event of death if you are an individual/partner.

20. In case you are 1ol able to provide the land / develop facilities within the specified time or fail to fulfill the terms & conditions
of LOL then LOI ¢an be withdrawn. In such situations Initial Security Deposit (ISD) would be forfeited.
The Initial Security Deposit (ISD) would also be forfeited if you are unable to submit the total bidding amount within the
stipulated time or withdraw for any reason, your selection would be treated as cancelled and LOI withdrawn.
The LOI would also be withdrawn and selection cancelled, if you are unable to submil the Non-refundable fixed fee within the
stipulated time. In such situations Initial Security Deposit (ISD) would be forfeited.

21. You will not sell/lease/mortgage the said land to awy third party without the permission of Indian Oil Corporation Ltd. in
writing, so long as the Dealership Agreement is valid and Indian Oil Corporation Ltd.'s facilities continue at the site,

-22. In case of termination of / resignation from the deatership, within 3 months of disassociation from Indian Qil Corporation Ltd.,
you will execute a lease or will sub lease the land together with structures thereon to the company if the company so desires,
for a period not exceeding 30 years at normal yearty rental (excluding Municipal Taxes) which shall not be more than 10 % of
the then prevailing market value of the land and the structwres standing thereon.

[ 08]
(e ]

. This letter is merely a letter of intent and is not (0 be construed as a 'firm offer' of dealership to you. The dealership will be
allotted to you on your complying with the terms and conditions spelt out herein above by issuance of appointment letter along
with signing of our standard dealership agreement between you and us.

Should you require any further deteils / guidelines, please get in touch with our office at the address mentioned below:
I0C Dehradun Divisional Office
25, Nimbuwala, Garhi Cantt,
Dehradun

Remarks :
LOIISSUED VIDE REF. NO. ADMINISTRATIVE APPROVAL/1505/SL01/2023-2024/119415,dated 11.12.2023
Approved by CGM(RS), UPSO-II ON 13.12.2023

Please acknowledge reccipt of this letier,
Thanking you,

Yours faithlutly
For Indian Oil Corporation Lid. ,,Sf
2

Pm/x;¥ n’ mm'

Divigferial Retail Sales Head

o Ghy
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Annexure R-8 -\5-0

T s INVOICE UNDER RULE 11 of Central Excise Rules
: n Limited .
@ S OR Kol We heraby cerlify that the goods covered by this
: IndianOll document have suffered applicable Taxes on clearance
Doc.Name TAX INVOICE 20261560B006846
& number
ormNe AC4 31A SAﬂmy no. 794222171 Date 30-Jun-25 e
g"' 't"'ggg L, L TT.No. UKD4CC1275 Time 23:19
e o " Den@15 82090 Rem.Date/Time
) upplier CONSIGNEE
Code . 958GO 381023 (Mob No.-8813800475)
Name & Address m,,,‘,co":;ﬁm‘ MH1 - MAA HAAT KALIKA ENERGY STATION
Uttaranchal 262 402 INDIAN OIL PETROL PUMP
Desta, Vill. Bachi Dharma, P.0. Haidu Chor VILLAGE UPREDA, TEHSIL- GANGOLIH/
Haldwani 282402 GANGOLIHAT 262522
X 18071 Uttarakhand
C.E.Regn.
C.E.Range
C.E.Division
C.E Commissionerate /
PAN AAACI1881G AUOPKS188H 93 Zﬁ
CST: 5124338 DT 27.11. LST; 05000885441

Supplier TAN: DELI09552G PAYER - 381023 MAA HAAT KALIKA ENERGY STATION

. Quantify Uait’ . "5 Rate Unit _ HSNcode __Total
10 5070C HSD-85V1 / 7.000 KL 2710 18 44*
BASIC DESTINATION PRICE 7000 KL 73704050 KL 515928.42
JING AR Vat Payabie 17450 % 88481.72
Tank no: TO03 Comp No(s) 2,3, Density@15: 820.800 Total for material 604410.14
Sample no, HSOMWIHUCAKUAM3  ~ ARGt i Bt " eyl e v . . - e - 3
Bay No.: 02 i
ZRND Rounding Difference 0.14
g fis AN Bty s : 604410.00
PL-cm DIP-Gm QTY-K
1382 1158 400
1377 975 00
1384 1119 400
it

Delivery no. 0561817616/ Sales Order 0388274487
PO ref. WEBE3I810232726544

DUTY PAID : 5000
Provisional Balance Subject to reconciiation: 444213.56- ( CR ) Seal/Lock no: 429 & 440:KEY.BLR T2 439 & BLR T2 440
This document is digitally i‘w
I
j
0476853916 Signer: AYUSH KUMAR[_C
Date: Mon, Jun 30, 2025 2371940 IST
RECEIVED IN GOOD GONDITION PREPARED r
INR Six lac four thousand four hundred ten only. 8y PAGENo 1 /1 s_-uilpnau for Assasace
* Cariifisd that the particulars given abave are true and corect and 0NN
the amount indicaled represents the price actually charged and
that there is no flow of additional consideration directly or indirsctly
from the buyer, ICUSTOMER'S For:
PRE-AUTHENTICATED BY SIGNATURE / SEAL |REP SIGNATURE/SEAL AUTHORISED BY|RELEASED BY | |\ o\ 1L CORPORATION LTD
REGD.OFFICE:indian Oii Bhavan, G-8 Ali Yavar Jung Marg, Bandra (EAST) Mumbai - 400051




We hembywl{fylhattha goods covered by this

Indian Oil Corporation Limited

g IndianOit document hm suffered applicable Taxes on clearance
P Doc e TAX INVOICE 202615608012520
& number b
\3
| G No  AC4 31A SAP Entry o, 797726071 Date 08-Oct-25 -
DelMode Road . Delivered T.TNo. UP12BT0025 Time 14:44
Cont Code 11048716
ARYAN OIL CARRIER D_%‘IS 824, 20~v Rem.Date/Time
“Supplier b3 : CONSIGNEE
Code 1560 L23201MH1950G . |381023  (Mob No.-8813800475)
Name & Address Ham,,‘.%’: 238008 - | MAA HAAT KALIKA ENERGY STATION ,
Uttaranchal 262 402 | INDIAN Oll. PETROL PUMP a W
Destn. i Vill. Bachi Dharma, P.O::Haldu Chor . | VILLAGE UPREDA, TEHSIL- GANGOLIH{__ o Mee
Haldwani 282402 . | GANGOLIHAT 262522 p——
S ‘ 18071 Uttarakhand
:'CzE:Range )
*™ ¢ E Division
C.E Commissionerale
PAN AAACIT6B1G | AuoPKe188H
CST: 5124339 DT 27.11. LST: 05000885441 ;

Supplier TAN: DELIQ9652G | PAYER - 381023 MAA HAAT KALIKA ENERGY STATION

it UFRatel Unit v HSNcode ot v Tofal

10- 16730 EBMS 72 7000 KL 2710 1242,
BASIC DESTINATION PRICE 7000 KL 76713790 KL 53699653 . ° 7
JING AIR Val Payable ? 13140000 KL 91980.00
Tank no: T011 Comp Nofs) 1.2, Density@15: 745.100 : 4. _ . I ‘ ,_...Toh:l_ormml g 62807653
_ Sampleno: MSTWAOCIDLKI1/118  ~. — i R —Ths " 2 S ! E:
Bay No. 02 ; !
20 50700 HSD-BSVI 4090 KL 2710 19 44°
|BASIC DESTINATION PRICE 4000 KL 73708140 KL i 28483256
JING AR Val Payable 17450 % 50563.78
Tank no: T005 Comp Nols) 3, Density@15: 824.200 ¥ ' Total for material 34539634, .-+
Sample no: HSOITWAGC/LKU/SI02 % i
} Bay No.: 02
)
J 0.13
R e e © . 974373.00
1367 088 4.00
S S S

Caplain ID and Name: IOC“WTIISDWM; PARWIN SINGH
Assistant 1D and Name: I0C110487 16H0034; RAMESH RAM

Y_,L, Q’bl :&" '
oL D M Fov—

0
) DUTY PAID :
Provisional Balance Subject 1o reconcliietion: 119393 99- ( CR ) SeallLock no: 439 & 440:KEY:BLR T2 430 & BLR T2440
This document is digitally signed
0485255298 Signer: KARTIK vereT™ )
Date: Wed, Oct 8, 2025 14:44:5#1ST N
= ~—RECENED N GO0 CONDITION PREPARED =y
INR Nine ! ; ; i e
. ;\ehif::v;yntr"wrmmmw 8Y PAGENo 1 /1 mrhpiicate for Asgesses
’ c.nlﬁedmhpuﬁwlanwvmm:umww:nd -ﬁ
the amount i ‘io:«; the price l;m iy d and
that there is no addibonat considera Meﬂnﬁmwy R 11 & P ¢
,+from the CUSTOMER'S £ AUTH
PR AUTHENTICATED BY [SIGRATURE / SEAL |REP SIGNATURE/SEAL AUTHORISED BY[RELEASED BY LOSIAN OIL CORPORATION LTD
REGD.QFFICE:Indian Oll Bhavan, G- All YavarJung Marg, Bandra (EAST) Mumbal - 400051

Indian Oil is observing Vigilance Awarensss Week from 27th Oct'26 ~2nd Nov’25 with the theme “Vigilance: Our Shared Responsibility”

TRUE COPY
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ANNEXURE £- G

Union Bank

of lrctia

m‘ﬁ 3: ’;w:

e, da

(A Govemment of India Undertakmg)
Branch Goangolihat{Uttarakhand)

Ref. No.: MLPHALD:ADV: 2025-26:MHK18 " Date:.25.09.2025

Yo,
M/s Maa Haat Kalika Energy Station

Proprietor- Devendra Singh Khati

Address:
Gangotihat Berinag Road, Dasaithal, Uprara Pithoragarh, Uttarakhand -262522Dear Sir,
With reference to your request and subsequent documents submission and correspondence/ discussion we
had with you, we have pleasure in advising you that we are agreeable to sanction following request as
detailed hereunder, subject to compliance of terms & conditions and preiodic review at the Bank
discretion:

iscellaneous Sanction:

» Fresh sancticn of Over draft of Rs 50.00 Lacs Under Union MSME Suvidha
» Fresh sanction of Term Loan of Rs 30.00 Lacs Under Union MSME Suvidha

Rs. Inn Lacs
. Nature of | Existin | O/s | Propos Interest/Commission Margin |
" Limit | g lason@ wed 1
i Limit. i Limit [With reference to EBLR] l
i ! |
: i ! Applicable | Existing/ |  Prop. Conce | Exis | Pro !
% i ! Effective | /Effective | ssion | t p !
: | | - rate i |
:‘ | i rate ': !
i i i
{ Cur Bank Tl
i ' |

Gverdraft | 0,00 10,00 | 50.00 | EBLR+D.50 - | EBLR=050 | Wi | - | 20% |
; l ' %+0.25% * £+0.25% * i
| ;
Term 0.00 | 0.00 | 30.00 | EBLR+0.50 = | EBLR+D.50 | 5%
| Loan | % ; %
! ol e — — i
" Total | 0.00 | 0.00 | 80.00 * 3
SRS RS ANSNRY S (N SN S S N

o Applicable ROI for working capital timit as per Union MSME Suvidha IC Ne. 05419-2025 dated
12.02.2025 for internal rating CR 4 and collateral coverage above 100% and below 150% as per
table belovw,

e e i

f;rPresent EBLR 1 Applicable since | As per 1T ne. ; Reset date
ORI — | |

TRUE COPY
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OFFICE OF THE ENECUTIVE ENGINEER
El-E(TRlC ITY DISTRIBUTION DIVISION
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AnnexRE R-1S

.'I,??x"
e wroErf gvs, wloffofo, wsETe é_;}
E-mail :- nhlohaghat@gmnil.com "Q\jr
i M —. ‘ _— , R
Wga;;_?yq_/(rtg’° e~ o0& /05/25
W ¥,
Rrenfe weley
kT |
favy — NOC for Development of new Praposed Retail Outlet of M/s.Indian Oil Corporation
Limited at on NH-309A at Km. 53.00 (1..H.S) At Khasra No-478. in village-Uprada,
Pargana-Patti-Dasaithal, Tehsil-GangolihatDisstt-Pithoragarh (Uttrakhand) site offered by
Shri Devendra Singh Khati.
qt— F9HT DS/ xxxi-fARE /2022 RAP 20012024 @ @ afrgs-eia
PR wew uRasd @ sy oWl Ay AERIGH @ UT Wo.CE-
RO/UKMNOC-RT/2024/09 Date-17.04.2025
#EIEY

SRIw v gt @ & &7 § W 9@ o € B gerg ige o
1 sy ot 309w & wREr 5o 52000, T Rl 4s.900 ¥ R wigs A uywailRa E
yea W R Arf 9 dre 6 Mo ® 7 amosioseygo e A A At (FeE 6 Hiew) @
T RARE 9, 9 AR (Re Wigs @Y AR) W@ 3 e} (W WES A R) wRn L ot
we W aadE 3 S8 f a1 e T8 2| Rvas v A uia wefaE seriegaT 9
@1 Pt 3t & 7eg fag ¥ 12 AR ot gu A o R, e wiei e weeats
IR, s iy, @y o g Wd | &) A war &1 W Morth 7 RftRedi &

FEY B .

I WETgE fvaeal @ wegia (9 qed dgw -8y e wee uRegH
Ty o wAed JEgA @ N PG Provisional NOC @ 3MUR W ¥ UgTel O i
v@umﬁsosv%mﬁ?ﬁoszsoowf%vﬂnm.eooﬁmﬁaﬁa'am/qﬁﬁaﬁm

1 e § | , /
o — e aedT TE AR | , (TN
et s

e ""%z};ﬁn{ @z, sofofo,

sfrffs—yer sfr-aAd wREd v wRae 1@ sy o e e @ e
YA wiya | '

mﬁ;{ﬁ:_éw srfirmea, o o, SwrRRaes, wofoflo, JevgE @ wre et 9 |
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Office of the Chief Enginzer-Regional Oficer N/ ifes:yle for
BHARATMALA e vgra o T o, o N/ Enanonment
ROADTO PROSPERITY 1+ Floor, The mztitution of Engin2ers {india) Building O T T Y

g C?'?'*f?‘ 5 Fzitlgar IS8T, Saharanpur Roxd,
T worr ¢ a~-23EY  Debradun . Uttarakhand- 2480072
= Phone {0135) - 2738457 {k/

No. CE-RO/UK/NOC-RT/2024/09 Dated: Apr({ , 2025

To
The Chief Engineer (NH)
Public Works Department,
Yamuna Colony,
Dehradun.

SUB.: Access permission to the proposed Retail Outlet of M/s Indian Oil Corporation Limited on NH-
309A at km.52-53 (Ch.52.900, LHS) at Khasara no. 478 in Village: Uprada, Pargana : Patti Dasaithal.
Tehsil: Gangolihat & District: Pithoragarh in the State of Uttarakhand- Provisional NOC Reg.

Sir,

Please refer to your letter no. 1031/57Ra.Ma.-(U)/2025 dated 12.03.2025 in respect of
Retail Outlet mentioned in the subject above.

2 The above proposal has been examined in this office in light of Ministry’s guidelines issued
vide letter no. RW-NH-3303201/2017-S&R (R) dated 26.06.2020 and its amendments. Based on the
drawings, checklist and associated documents as recommended by the State PWD, the proposal has
been approved ‘In principle’ by the Competent Authority in the Chief Engineer-Regional Office,
Ministry of Road Transport and Highways, Dehradun. The provisional NOC is being issued to the
proposal, subject to the following conditions:

(1) The Provisional NOC shall be valid only upon the successful realization of the requisite fee
to the Central Govt. account.

(i)  The drinking water and toilet facilities shall be provided at the fuel station. Such facilities
shall be accessible to the public round the clock. In order to inform the public about these, a retro
reflective display board shall be installed at the buffer strip in-front of fuel station.

(i)  For drainage, RCC slab culvert with minimum span as per “Guidelines for the design of small
bridges and culverts”. The slab culvert shall be constructed with iron grating of adequate strength
in the approaches for drainage of surface water. It must be ensured that outfall of above said
culverts shall be connected to nearest drainage facilities available along/across the road.

(iv)  The Architect/Consultant shall ensure the video recordings (before and after completion of
construction work) of the site and that the work is done as per approved drawings, failing which
action will be initiated to de-energize the fuel station.

(v)  The approval is based on the submissions made by the applicant as verified by the State
PWD. The applicant is responsible for the details provided in the application. The Ministry is at
liberty to verify the authentjcity of the documents at any time. Any misrepresentations, omission or
suppression of facts or disclosure of 1ncornplgte facts de}ected at any stage shall lead to
withdrawal of this approval with cost to the applicant. The Oil Company may construct the access
to the proposed fuel station, as per approved drawmgs at their own cost within one year of the
issue of this Provisional NOC. After the construction as per approved drawings and the certification
by the State PWD that the construction work has been carried out in compliance with the provisions
approved, the issue of final formal permission including issuance of signed license deed may be
considered. ;

e T —
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' jon i i i f this provisional NOC, the
3 the construction is not done in one year of the issue o :
! :m s}:‘;llc;:edeemed to be cancelled, unless renewed by the Competent Authprlty. The concerned
%ﬁl Eompany would be allowed to energize the fuel station only after the final approval by the
Competent Authority.

i i i d format given in Ministry's
4. h License deed, in two originals, as per the stgndar : !
CircularT 2;2?%&06.2020, drawn on new stamp paper and duly signed by authorized signatory may
be furnished at the time of issue of final permission.

5% In view of the above, a copy of drawing (layout and drainage plan) as approved is being
enclosed herewith for taking further necessary action.

Encl: As above

Yours sincerely,

e

{Yogesh Kumar)
Executive Engineer
For Chief Engineer -Regional Officer

Copy to:

1. The Superintending Engineer, PWD, Haldwani - for information.
2. The Executive Engineer (NH), PWD, Lohaghat - for information.

3. M/s Indian Oil Corporation Limited, Dehradun D

ivisional Office, 25, Nimbuwala, Gari Cantt,
Dehradun-248003- for necessary action please,

T oy

T

R Tt
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8/30/25, 5:04 PM Doc Stalus j O

(Pt | Beck]
AnnE xuee K-19

Government of India
aifors SR e vHaray
Ministry of Commerce & Indust
T favples [ram Se
Petroleum & Explosives Safety Organisation (PESO)
421, ﬂ%mmw R W & U
= 248006

42/1, Indira Nagar,
Near Asian School,
Dehradun - 248006

E-mail : cedehradun@explosives.gov.in
Phone/Fax No : 0135-2769780

AT INo. : PICD/UCI14/1455 (P628279) fedi® /Dated : 30/06/2025

a1 7

/Mo,
M/s. INDIAN OIL CORPORATION LIMITED,
INDIAN OIL CORPORATION LIMITED ,
25 NIMBUWALA GARHI CANTT DEHRADUN,
25 NIMBUWALA GARHI CANTT DEHRADUN,
Dehradun,
Taluka: Dehradun,
District: DEHRADUN,
State: Uttarakhand
PIN: 248003

fdsg Khasra No, 478, VILL UPRADA, BETWEEN KM STONE NO. 51 & 55 ON NH-309A (PANAR - GANGOLIHAAT
/Sub : = BERINAG MARG), Uprada, Pithoragarh, Taluka: Pithoragarh, District: PITHORAGARH, State:
Uttarakhand, PIN: 262501 ¥ Uiferaw &7 A,B Retail Outlet |
Petroleum Class A,B Retail Qutlet at Khasra No, 478, VILL UPRADA, BETWEEN KM STONE NO. 51 & 55 ON
NH-309A (PANAR - GANGOLIHAAT - BERINAG MARG), Uprada, Pithoragarh, Taluka: Pithoragarh, District:
PITHORAGARH, State: Uttarakhand, PIN: 262501

HeIgy

ISir(s),
$UYT HUS U HHIP OIN2026142 fRid 30/06/2025 &1 fadia &< |
Please refer to your letter No. OIN2026142 dated 30/06/2025

fawarata Odte o F Fafafla 9gifms uerdl & of aur o & Yerur & o Ay Fram, 2002 F s uey

_:rg\é # wWiiepd quT i 31/12/2031 w5 J¢ SEFIA Teum PICD/UC/14/1455 (P628279) feta 30/06/2025 NSh o1
[

Licence No. P/CD/UC/14/1455 (P628279) dated 30/06/2025 granted in Form XIV under the Petroleum Rules,

2002 and valid till 31/12/2031 for the storage of the following kind and quantities of Petroleum at the subject petrol
pump is forwarded herewith.

<Y%--—-%> <%-—%><%—-%>

mﬁﬁmm

e@mﬁﬁﬁmpescription of Petroleum /Quantity licenced in KL

https./online pesc gov.in/PublicDomain/DocStalusLetier.aspx?docno=10Z2%21Qqarmgx EgRGqDZx5w% 3d% 3d & Rule=TzSNKUtR%2bm0OemC28EiR. .. 1/2


mailto:cedehradun%40explosives.gov.in

6/30/25, 5:04 PM Doc Stalus

a1t & wds UGG /Petroleumn Class A in bulk 20.00 KL
Petroleum Class A, otherwise than in bulk NIL
a1t @ U4 USHerad /Petroleum Class B in bulk 40.00 KL
Petroleum Class B, otherwise than in bulk NIL
Petroleum Class C in bulk NIL
Petroleum Class C,otherwise than in bulk NIL

P &HATl /Total Capacity 60.00 KL

T O Faw 2002 & sl &g 1Y g 148 F € 1S Witk U1 &1 ST W UIeH Y auT SR B
T3] ¥ G WU &1 SRR o Aere YIS @1 dE 91 S99 G to Controller of Explosives, Dehradun, so as to
reach his STale B UG X | Please follow the procedure strictly as laid down in rule 148 of the Petroleum Rules, 2002

and submit complete documents for the Renewal of the licence to Controller of Explosives, Dehradun, so as to reach
his office on or before the date on which Licence expires.

ug FAIG SR 3R WIRiETRAT & Sawges SFmfy/aeioR=g uId &34 & U1 gy ar] o [l  ge 78 &t € | This

approval/permission, however, does not absolve from obtaining necessary permission/clearance from other authorities or
under other statutes as applicable.

A /Yours faithfully,

((ST. it &. TTve)
(Dr. G. K. PANDEY))
ST B I
Dy. Chief Controller of Explosives
fawpies faas

For Controller of Explosives
36!I§¢IIDehradun
Copy forwarded to :-

1. The District Magistrate, PITHORAGARH(Uttarakhand) with reference to his NOC No P/UC/PIT/NA/3(N10080) Dated
28/05/2025

For Controller of Explosives
Dehradun

(e SR S Sde @1 R, Yo a9 Rawor & R g9t I99IET: hitp:/ipeso.gov.in )
(For more information regarding status,fees and other details please visit our website: http://peso.gov.in)
Note:-This is system generated document does not require physical signature.

Disclaimer : This page gives the latest action taken by this organization on your application. This page is made
available for the infermation of concerned applicant/licensee only. All efforts have been made to secure this

information. However, PESO will not be responsible for any misuse of the information by unauthorized persons
including the hackers.

TM [0/4}

hitps:flonline_peso gov.in/PublicDomain/DocStatusLetier.aspx?docno=1022%2iQqarmgx EgRqqDZx5w%63d % 3d&Rule=TzSNKUtR %2bm0OemC28EiR. .. 22
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NO Objection Certificate Annexvee R-2|
(See Rule 144) N
With reference to the Application No. DDN DO/NRO/51 & 55 Dated 03-01-
2024 submitted by Divisional Retail Saled Head,indian Oil Corporation Ltd —7 3
Dehradun divisional office: 25 Nimbuwala, Garhi Cantt Dehradun, Uttarakhand and
in Pursuance of rule 144 of the Petroleum Rules, 2002 there is no objection for
granting licence under the Petroleum Rules, 2002 to Indian Qil Corporation Limited.
Dehradun for Storage of Petroleum products in their premises at Khasra No. 478,
Village Uprada, Tehsil Gangolihat, District-Pithoragarh, State-Uttarakhand as shown
in the site plan duly endorsed and enclosed herewith.

(1) The following particulars have been considered while issuing this No Objection
Certificate, that-
(a) possession of the site by the applicant is lawful and authorisation from land owner

or lease holder for developing premises under these rules for storage of petroleum
products;

(b) interest of public, specially the facilities like schools, hospitals or proximity to places
of public assembly and the mitigation measures, if any, is provided:
(c) traffic density and impact on traffic;
(d) conformity of proposal to the local or area development planning.
(e) accessibility of the site to fire tenders in case of emergency and preparedness of fire
services for combating the emergencies;
(f) genuineness of purpose;
(g) any other matter pertinent to public safety. ,/
(Vinod Goswami)
District Magistrate
Pithoragarh

qAG— (¢7 / 40—(030)H09™ 2025-26 fesie wg 24 2025
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KO
Commercial Building (@3 /TfR™F 7d) means a building or part of a

building, which is used as shop, and/or market for display and sale of merchandise either
wholesale or retail, building used for transaction of business or the keeping of accounts,
records for similar purpose; professional service facilities, corporate offices, software
services, offices of commercial undertakings and companies, Habitat Centre petrol pump,

restaurant, lodge, Stand Alone Private Hostel,6 guest house, hotel, resort, cinema,
theatre, multiplex, mall, wedding point, banquet hall, bank, gymnasium. Storage and
service facilities incidental to the sale of merchandise and located in the same building
shall be included under this.group, except where exempted. And any other use which in
the opinion of sanctioning authority is of similar nature as mentioned in the above
activities.
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ar- “REREE, AR
Telegram. *“EXPLOSIVES®, Nagpur
Website 2 it .gov.in
Fmail: explosives@e !p‘(ls‘i\u*:m:m il GOVERNMENT OF INDIA
SIS/ Telephone : 0712-2510248 vifaaH Fur REwes g wrea
SFE/ FAX : 2510577 Petroleum and Explosives Safety Organisation
(9& am - Rewes &am)
LRIEE I CaA s S ;‘ﬂ ‘ﬁ’g (Formerly- Department of Explosives)
mi ‘m'lz 'ml . m'% “aa’f. “TEE o, WA A, FAT FEET TRER,
All communications intended for “A" Block, 5 Floor, CGO Complex,
this Office should be addressed 1o the A=l e 3
‘Chief Controtler of Explosives’ and NG i 00_6 (%7Em)
NOT to him by name. Seminary Hills, Nagpur- 440006
"&T /No. C.VII(3)125/Circular/Petroleum

et/ dated 09/09/2024

CIRCULA R

Sub: Additional safety measures for setting up of new petroleum service
station — reg.

As per CPCB guidelines dated 07.01.2020 for setting up of new petrol pumps,
new retail outlets shall not be located within the radial distance of 50 meters (from fill
point/ dispensing units/ vent pipe whichever is nearest) from schools, hospitals (10
beds and above) and residential area designated as per local laws. In case of
constraints in providing 50 meters distance, the retail outlet shall implement additional
safety measures as prescribed by PESO. In no case the distance between new retail
outlet from school, hospitals (10 beds and above) and residential area designated as
per local laws shall be less than 30 meters.

In view of the Directions of CPCB, the following additional safety measures
shall be complied for setting up new petroleum service stations near residential areas,
hospitals (10 beds and above) and schools within 30-50 meter radius.

1. The proposed petroleum service station shall be provided with minimum 2
meters high RCC/solid brick masonry boundary wall of 230 mm thick on the
sides of proposed petroleum retail outlet facing the school, hospital (10 beds &
above) and residential area designated as per Local Laws.

2. All underground tanks shall be in concrete pit in the proposed petroleum
- service station.
The tanker unloading platform shall preferably be located opposite to the side
of the petroleum service station facing the school/residential area’hospitals (10
beds and above).
4. No Refuller loading or parking arrangement shall be allowed in the proposed
petroleum service station.

L2

1|Page
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These additional safety measures are approved by DPIIT vide Explosives
Section OM No. P-13033/100/2024-EXPLOSIVE dated 7" August 2024 (copy

enclosed).
Yours fEitzgjlly,
( P.Kt@imar )

Chief Controller of Explosives

Encl : As above

To
All Stake holders for Petroleum Service Stations.
Copy to:

1. Explosives Section DPIT: w.r.t. Explosives Section OM No. P-13033/100/2024-
EXPLOSIVE dated 7" August 2024.

2. All PESO Circle /Sub-Circle offices.

"o Copy

2|Page
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Annexvre R~29

IN THE HIGH COURT OF KERALA AT ERNAKULAM
PRESENT

THE HONOURABLE MR. JUSTICE BECHU KURIAN THOMAS

THURSDAY, THE 4" DAY OF JANUARY 2024 / 14TH POUSHA, 1945

C) NO. 1157 F_2022

PETITIONER:

KALESHKUMAR.K.K. ,

AGED 45 YEARS, S/0.KUNJUPILLAI,
KURICHIKKATTIL VEEDU,

EAST KALLADA P.O.,

KOLLAM DISTRICT, PIN-691 502.

BY ADVS.

SRI.R.LAKSHMI NARAYAN

SRI.ABDUL SALIM M,
SRI.GOVINDASWAMY T C

SMT . RENURKA M.R.

SMT .NISHITHA BALACHANDRAN
SRI.SUDHIR RUMAR B. (K/1098/2018)

RESPONDENTS :

1

THE STATE OF KERALA,
REPRESENTED BY ITS SECRETARY,
REVENUE DEPARTMENT,

GOVERNMENT SECRETARIAT,
THIRUVANANTHAPURAM, PIN~-695 001.

THE DISTRICT COLLECTOR,
COLLECTORATE ,
KOLLAM DISTRICT, PIN-691 013.

THE ADDITIONAL DISTRICT MAGISTRATE,
COLLECTORATE,
KOLLAM DISTRICT, PIN-691 013.

THE DISTRICT TOWN PALNNER,
MUNICIPAL BUILDING, CHINNAKKADA,
RKOLLAM, PIN-691 001.

ENVIRONMENTAT. ENGINEER,
KERALA STATE POLLUTION CONTROL. BOARD,
DISTRICT OFFICE,
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10

11

*12

-2

KOLLAM, PIN-691 001.

THE REGIONAL OFFICER,

NATIONAL HIGHWAYS AUTHORITY OF INDIA,
TC 86/1036-1, AIRILY ARCADE,
S.N.X.R.A-9, PETTAH P.O.,
THIRUVANANTHAPURAM, PIN-695 024.

EXECUTIVE ENGINEER,
NATIONAL HIGHWAYS, BEECH ROAD,
KOLLAM, PIN-673 307.

EAST KALLADA GRAMA PANCHAYATH,
REPRESENTED BY ITS SECRETARY,

EAST KALLADA P.O.,

KOLLAM DISTRICT, PIN-691 502.

SECRETARY,

EAST RALLADA GRAMA PANCHAYATH,
EAST RALLADA P.O.,

KOLLAM DISTRICT, PIN-691 502.

SMT . PRASANNAKUMART ,

AGED 45 YEARS, W/O.CASTRO XAVIER,
SANTHOSH NIVAS, TWO ROAD JUNCTION,
EAST KALLADA P.O.,

KOLLAM DISTRICT, PIN-691 502,

BHARAT PETROLEUM CORPORATION LTD.,
REPRESENTED BY ITS CHIEF REGIONAL MANAGER,
ERNAKULAM TERRITORY,

IRIMPANAM INSTALLATION,

IRIMPANAM, ROCHI-682 308.

SECRETARY

WATER & AIR APPELLATE AUTHORITY
R2 SECTION, 4TH FLOOR,

KSRTC BUS TERMINAL, THAMPANOOR
THIRUVANANTHAPURAM, PIN - 695001

*(ADDL. R12 IS IMPLEADED AS PER ORDER DATED
10/01/2023 IN I.A. NO.2/2022 IN W.P.(C)
No.11578/2022)

BY ADVS.
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SMT .K.AMMINIKUTTY, SR. GOVT. PLEADER
SRI.K.P.SATHEESAN (SR.)

SHRI.VINOY VARGHESE RKALLUMOOTTILL, SC, EAST
KALLADA GRAMA PANCHAYAT

SRI.T.NAVEEN, SC

SRI.C.HARIKUMAR

SRI.M.GOPIKRISHNAN NAMBIAR
SRI.K.JOEN MATHAI

SRI.JOSON MANAVALAN

SRI.KURYAN THOMAS

SRI.PAULOSE C. ABRAHAM

SRI.RAJA KANNAN

SRI.P.MOHANDAS (ERNARULAM)

SRI.K. SUDHINKUMAR

SRI.S.K.ADHITHYAN

SRI.SABU PULLAN

SRI.GOKUL D. SUDHAKARAN

SMT . SANDRA SUNNY

SRI.ARUN KUMAR M.A

SMT . NAYANPALLY RAMOLA

THIS WRIT PETITION (CIVIL) HAVING COME UP FOR
ADMISSION ON 22.12.2023, ALONG WITH WP(C)NO.13522/2023, THE
COURT ON 04.01.2024 DELIVERED THE FOLLOWING:
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IN THE HIGH COURT OF KERALA AT ERNAKULAM

PRESENT

THE HONOURABLE MR. JUSTICE BECHU KURIAN THOMAS

9¢

THURSDAY, THE 4™" DAY OF JANUARY 2024 / 14TH POUSHA, 1945

WP(C) NO. 13522 OF 2023

PETITIONERS :

1

LIMA MOLE,

AGED 32 YEARS, W/O. ANILKUMAR,
CHRIST VILIA,

ONAMBALAM, TWO ROAD,

EAST RALLADA PO,

KOLLAM DISTRICT, PIN - 691502

ANILKUMAR,

AGED 47 YEARS

CHRIST VILLA,

ONAMBALAM, TWO ROAD,

EAST KALLADA PO,

KOLLAM DISTRICT, PIN - 691502

STANCY BABU,

AGED 67 YEARS, W/O BABU,
ANEESH NIVAS,

ONAMBALAM, TWO ROAD,

EAST KALLADA PO,

KOLLAM DISTRICT, PIN - 691502

SRI.R.LARSHMI NARAYAN
BY ADV ABDUL SALIM M,

RESPONDENTS :

1

THE STATE OF KERALA,
REPRESENTED BY ITS SECRETARY,
REVENUE DEPARTMENT,
GOVERNMENT SECRETARIAT,
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THIRUVANANTHAPURAM, PIN - 695001

THE DISTRICT COLLECTOR,
COLLECTORATE,
KOLLAM DISTRICT, PIN - 691013

THE ADDITIONAL DISTRICT MAGISTRATE,
COLLECTORATE,
KOLLAM DISTRICT, PIN - 691013

THE DISTRICT TOWN PLANNER,
MUNICIPAL BUILDING, CHINNAKKADA,
ROLLAM, PIN - 691001

EAST KALLADA GRAMA PANCHAYATH,
REPRESENTED BY ITS SECRETARY,
EAST KALLADA P.O,

KOLLAM DISTRICT, PIN - 691502

SECRETARY,

EAST KALLADA GRAMA PANCHAYATH,
EAST KALLADA P.O,

RKOLLAM DISTRICT, PIN - 691502

SMT. PRASANNAKUMARI,

AGED 45 YEARS, W/O CASTRO XAVIER,
SANTHOSH NIVAS,

TWO ROAD JUNCTION, EAST KALLADA PO,
KOLLAM DISTRICT, PIN - 691502

BHARAT PETROLEUM CORPORATION LTD.
REPRESENTED BY ITS CHIEF REGIONAL MANAGER,
ERNAKULAM TERRITORY,

IRIMPANAM INSTALLATION

IRIMPANAM, KOCHI -682309.

CENTRAL POLLUTION CONTROL BOARD,
SOUTH ZONAL OFFICE, NISARGA BHAVAN,
A BLOCK, IST AND IIND FLOORS,
THIMMAIAH ROAD, 7TH D CROSS,

SHIVA NAGAR, BANGALORE-560010

* (ADDL.. R8 AND R9 ARE IMPLEADED AS PER
DATED 21.06.2023 IN I.A. NO.3/2023 IN
13522/2023.

7

ORDER
WP (C)
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BY ADVS.

SMT.K.AMMINIRUTTY, SR. GOVT. PLEADER
SRI.M.R.SASITH
SRI.C.HARIKUMAR

SRI.ABDUL SALIM M,

SMT . SANDRA SUNNY

SRI.ARUN KUMAR M.A
SMT.FARAH JYOTHI PRADEEP
SRI.GOPIKRISHNAN NAMBIAR M
SRI.K.JOHN MATHAI
SRI.JOSON MANAVALAN
SRI.KURYAN THOMAS
SRI.PAULOSE C. ABRAHAM
SRI.RAJA KANNAN

SMT . NAYANPALLY RAMOLA

THIS WRIT PETITION (CIVIL) HAVING BEEN FINALLY HEARD
ON 22.12.2023, ALONG WITH WP(C)NO.11578/2022, THE COURT ON
04.01.2024 DELIVERED THE FOLLOWING:
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W.P(C) Nos.11578/22 & 13522/23

BECHU KURIAN THOMAS, J.

W.P.(C) Nos. 11578 of 2022
&
13522 of 2023

Dated this the 4™ day of January, 2024

JUDGMENT

These writ petitions, filed by different persons, challenge
the permission granted to establish a petroleum retail outlet.
Since the challenge is against the grant of permission to the
same person, the writ petitions were heard together and are
being disposed of by this common judgment.

2. The Bharat Petroleum Corporation Limited granted a
letter of intent to Smt. Prasannakumari (hereafter referred to as
'‘the licensee') to open a petroleum retail outlet in an extent of
16.70 Ares in Re-Sy No.517/4 in Block No.VII of East Kallada
Village, Kollam District. A consent to establish the outlet was
obtained from the Poliution Control Board apart from a No

Objection Certificate from the District Administration. Those two
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permissions produced as Ext.P7 and Ext.P12, are challenged in
W.P.(C) No0.11578 of 2022. The licensee has also obtained
approval of the site and a building permit for construction of a
building, which are produced as Ext.P2 and Ext.P3 and are
challenged in W.P.(C) No.13522 of 2023. Petitioners have also
sought for a direction not to permit the licensee to proceed with-
the construction of the retail outlet or to open the same without
all permissions or licences.

3. The Additional District Magistrate had issued Ext.P12
NOC for granting licence under the Petroleum Rules for the
storage of petroleum products at the site. One of the conditions
stipulated therein refers to a consent to be obtained from the
Environmental Engineer of the Pollution Control Board. Ext.P7 in
W.P.(C) No.11578 of 2022 is the consent to establish the
petroleum retail outlet. The NOC and the consent issued are
challenged on the ground that the distance limit from the nearby
residences was not considered by the said authorities. Petitioners
allege that there are at least nine residential houses situated
within a distance of 30 metres, and therefore, the requirement of

a minimum distance of 30 metres between the retail outlet and
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nearby residences is not satisfied. The sanctioned plan, the site
approval and the building permit are also questioned on the
grounds that the proposed retail outlet of the licensee does not
satisfy the distance criteria specified by the Central Pollution
Control Board as well as the Kerala State Pollution Control Board.

4. In the counter affidavit filed by the seventh respondent,
it was stated that, pursuant to the letter of intent issued by BPCL
on 07.03.2019, the licensee obtained a permit fdr construction of
the building after getting sanction for the layout from the Chief
Town Planner on 21.11.2019 and NOC from the Additional
District Magistrate on 19.01.2022, apart from the consent to
establish on 07.02.2020. It was also stated that all requirements
of setback under the Building Rules are satisfied and that the
guidelines of the Central Pollution Control Board are
misconstrued with ulterior motives. It is also pleaded in the
counter affidavit that after filing the writ petitions when an
interim order was not obtained, writ petitioners 1 and 3 filed
0.S. No0.483 of 2023 before the Munsiff Court, Kollam seeking
injunction against the functioning of the petroleum retail outlet

by the seventh respondent and also to cancel the NOC. By an
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order dated 05.06.2023, the Munsiff Court issued a temporary
injunction restraining further construction on the property.
However, consequent to the seventh respondent entering
appearance in the suit, by order dated 24.08.2023, the
injunction petition was dismissed after finding that the plaintiffs
had not made out a prima facie case.

5. The eighth respondent also filed a counter affidavit in
W.P.(C) No0.13522 of 2023, pleading that the licensee has
satisfied all the statutory requirements and that Sri.Kailesh
Kumar, the writ petitioner is the staff of another retail outlet,
who is a competitor to the seventh respondent.

6. I have heard Sri. Lakshmi Narayan, the learned counsel
for the writ petitioners, Sri. C. Harikumar, the learned counsel for
the 7™ respondent, Smt.Ramola Nainpalli, the learned counsel for
the 8" respondent, apart from Sri.T.Naveen, the learned
Standing Counsel for the Pollution Control Board and
Smt.K.Amminikutty, the learned Senior Government Pleader.

7. In a recent judgment in Indian Oil Corporation
Limited v. V. B.R.Menon and Others (2023) 7 SCC 368, the

Supreme Court had held that the petroleum retail outlets fall
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within the green category and therefore, the consent to establish
and the consent to operate were not required. However, it was
observed therein that the Central Pollution Control Board (for
short ‘the CPCB’) shall instruct all the State Pollution Control
Boards to ensure that the guidelines issued by the CPCB in its
office memorandum dated 07.01.2020 are strictly adhered to.
In view of the above directions of the Supreme Court, it is no
longer in dispute that the petroleum retail outlets do not fall
within the consent management regime. However, the guidelines
issued by the CPCB on 07.01.2020 need to be complied with. In
this context, the relevant provision in the said guideline is
required to be borne in mind.

8. The contentions raised by the writ petitioners relate to
the distance rule, which is provided in CPCB guidelines under the
head 'Siting criteria of retail outlets’. For the purpose of easier
comprehension, the said siting criteria is extracted as below:

“(h) Siting criteria of retail outlets - In case of
siting criteria for petrol pumps, new retail outlets
shall not be located within a radial distance of 50
metres (from fill point/dispensing units/bent pipes
whichever is nearest) from schools, hospitals (10
beds and above) and residential areas designated

as per local laws. In case of constraints in
providing 50 metres distance the retail outlet shall
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implement additional safety measures as
prescribed by PESO. In no case the distance
between new retail outlet from schools, hospitals
(10 beds and above) and residential area
designated as per local laws shall be less that 30
metres. No high-tension line shall pass over the
retail outlet.”

9. A reading of the above provision will reveal that the only
stipulation as per the siting criteria is that there must be a
distance of 30 metres in the minimum from the nearby
designated residential area as per local laws.

10. Admittedly, petitioners are not residing in any
residential area designated as per the local laws. The contention
raised by the learned counsel for the petitioners is that the term
'residential area designated as per local laws' ought to be
interpreted as including 'a residential house'. According to the
learned counsel, it does not serve any purpose or meaning if the
retail outlet is permitted to be set up inside 30 metres of a
residential house, but not within 30 metres of area designated as
residential.

11. While considering the said contention, it has to be

borne in mind that the Supreme Court had in V. v. B.R Menon’s

case (supra) specifically directed to ensure that the CPCB office
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memorandum of 07.01.2020 should be strictly adhered to. The
office memorandum has not referred to a residential house, but
only a residential area designated as per local laws. The said
words have significance especially with reference to the siting
criteria. If a residential house is built on a property that by itself
may not be a negative component in establishing a retail outlet
unless the area where the residential house is situated falls
within a designated residential area. In view of the above, the
term 'residential area designated as per local laws' cannot be
interpreted to mean 'a residential house'. Since admittedly the
petitioners' houses are not situated within legally designated
residential areas, the contention regarding violation of the siting
criteria has no legal basis.

12. As regards the challenge against the NOC grante;d by
the Additional District Magistrate under Rule 144 of the
Petroleum Rules, 2002 is concerned, it is noticed that no tenable
contentions have been raised in the writ petitions against the
grant of the said NOC. The NOC having been issued in
consonance with the rules, in the absence of any legally valid

grounds raised in the writ petitions, the challenge against the
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NOC is only to be rejected.
In the light of the above discussion, I find no merit in these
writ petitions and they are dismissed.
Sd/-
BECHU KURIAN THOMAS

JUDGE
Vps

T (opy
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Item No. 07 ANNEXUf\E K— 3?)

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No. 73/2024(CZ)

{1.A.N0.27/2024)
Arun Kumar Sharma & Ors. Applicant(s)
Vs.
State of Madhya Pradesh & Ors. Respondent(s)
Date of Hearing: 09.08.2024

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. A SENTHIL VEL, EXPERT MEMBER

For Applicant(s): Mr. Prateek Jain, Adv.
For Respondent(s): Mr. Rohit Sharma, Adv.
Ms. Parul Bhadoria, Adv.
Ms. Vanita Bhargava, Adv.
Ms. Nandita Chauhan, Adv.
Mr. Prashant M. Harne, Adv.
(with Mr. Mehul Bhardwaj, Adv.)

ORDER

1. Issue raised in this application is grant of permission for setting up of a
petrol pump retail outlet at Khasra No. 109/1/2 (S), on SH 10 Bhopal to
Berasia road, Intkhedi Sadak Tehsil Huzur, District Bhopal in violation of
rule and guidelines set up by CPCB and PESO.

2. The matter was taken up by this Tribunal and a committee was
constituted with direction to submit the factual and action taken report.

3. In compliance thereof, the member of the committee visited the site and

submitted the report as follows:_-

A.“Field Observations:-

i. Joint committee on dated 07/06/2024 conducted a site
visit of Khasra No. 109/1/20 (S) stiuated on SH 10

1

QA No. 73/2024{CZ) Arun Kumar Sharmafk Ors Vs, State of Madhya Pradesh
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Bhopal to Berasia road, Village- Intkhedi Road, Tehsil-
Huzur, District-Bhopal. Apart from the Joint Committee
members following officers namely Ms. Prakamya
Tiwari, AE, RO, MPPCB, Bhopal, Shri Kanak Meena,
Deputy Controller, PESO, Bhopal and Shri Kailash
Sharwa, Patwari, Halka-Intkhedi Sadak, Gram
Panchayat-Intkhedi Sadak were also present during the
site visit. The Advocate of petitioner Shri Prateek Jain
. was informed by the nodal department about the visit of
committee and he was present during the visit. Also, the
representative of petrol pump Shri Aman Ahmed Khan
was present. The Geographical locations, photographs
and visual observations were recorded during

inspection.

ii. During inspection, Joint Committee visited the site of
Petrol Pump mentioned in the petition. The details

observed during the inspection are mentioned as under:

a. The site is located on SH 10, Intkhedi Road,
Village-intkhedi Road, Tehsil-Huzur, District-
Bhopal. The geographical location of the site is
latitude  23022°20.95” N and longitude
77023°58.41 E”

b. The SH 10 road is situated on the East of the
petrol pump. The New Government Higher
Secondary School is located at a distance of
approximately 120 meters away to the South-
West of the petrol pump.

¢. On north side of the petrol pump there are some
commercial establishments located at a distance

of approximately 30 meters away, the north of the
petrol pump.
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d. On south side of the petrol pump there are some

commercial  buildings, incomplete  building
structures named as Maruti Udyog, one cement
shop, steel TMT bar Shop as per the sign boards
placed on the shops, which are located at a
distance of approximately 30 meters away.

. The primary development work for the

establishment of Petrol Pump was found in

progress.

The residential colonies as mentioned in the
petition are located on the west side of the petrol

pump.

. The distance from the dispensing unit to the

boundary of the Petrol pump towards residential
colonies on west side is approx 38 meters.

During visit of the Joint Committee, no residential
houses were found constructed in the above
residential colonies and no habitation were

observed.

No high tension line was found passing through
the petrol pump site.

B. Information provided by the Revenue Department,
Tehsil-Huzur, Bhopal

OA No. 73/2024(CZ)

Letter vide dated 19/06/2024 was issued by
MPPCB {Nodal Department) to SDM, Tehsil-Huzur
to provide the information of permissions /
locations of Petrol Pump, School, Hospital and
Residential colony within 50 meter distance from
the Petrol Pump as per revenue records.

SDM, Tehsil-Huzur, Bhopal vide Iletter dated
03/07/2024 provided the information. The copy

3
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of the letter is enclosed as Annexure Ill. The main

points of the letter are mentioned as under:-

No Main Points As per Revenue Record

1. | Petrol Pump is proposed on| The Petrol Pump is located
Khasra No. 109/ 1/2 located | on part of khasra no. 109
at Village-Intekhedi Road, | and on khasra no.109/1/2
Tehsil-Huzur, District- | Village-Intekhedi Road
Bhaopal. Tehsil-Huzur, District-

Bhopal of area 0.19
hectares, which is
registered for commercial
purpose in the name of
Aman Ahmed Khan S/o
Jameel Ahmed Khan.

2. | The residential colonies| The residential colonies
respectively Anjani Nandan | respectively Anjani Nandan
Dham and Ramnagar are|Dham and  Ramnagar
established for residential| established at Khasra No.
purpose at Khasra No. 108,| 108, 109/2 and 109/1/1
109/2 and 109/1/1 near| are Unauthorized
the site (Petrol Pump), residential colonies.

3. | Government Higher No Hospital or Government
Secondary School is located |/ private school located
50 meters from the petrol| within a periphery of 50
pump and a hospital is also | meters from the petrol
located nearby. pump and there is no

residential activity within a
periphery of 50 meters
from the fuel section of the
petrol pump is operated.

4. | Information of the | The designated residential
designated residential area, | area, school and hospital
school and hospital located | are  not  within  the
around the said petrol| periphery of 50 meters
pump., from Petrol Pump. The

traditional  settlement /
population  of  Village-
Intkhedi Road is 600
meters away from the
under construction Petrol
Pump.

C. Information of MPPCRB:-

OA No. 73/2024{CZ)

As per the application submitted by Project

proponent of Petrol Pump for establishing a Petrol
Pump, MPPCB vide outward No:24612 dated

4
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19/07/2023 issued Consent to Establish under
Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 and Section 21 of the Air
(Prevention & Control of Pollution) Act, 1981.

The Consent to Establish was issued with the
conditions that new petrol pump should be at
least 50 meters away from school, hospital and
residential areas. If Petrol pump located within 50
meters radius of any school, hospital and
residential complex it must obey provisions of
Petroleumn  Rules, 2002, administered by
Petroleum and Explosive safety organization. No
high-tension wire should be passed through
outlet.

D. Findings of the Joint Committee:-

OA No. 73/2024{C2)

iL.

ifL.

iv.

The committee finds that the residential colonies
near the petrol pump as mentioned in the petition
are unauthorized residential colonies and as per
the record of Revenue department there is no
designated residential colony within 50 meters
distance from dispensing unit of petrol pump.

It is also found that there are no schools or
hospitals exist within 50 meters distance from the
petrol pump.

The nearest habitation of people around the
Village is 600 meters away from the Petrol Pump
that is under construction at Village- Intkhedi
road.

Committee has referred the Section - H of Central
Poilution Control Board Guidelines (CPCB) for

|16
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setting of new Petrol Pump dated 07/01/2020.

The section - H is reproduced as under:

“Section - H : In case of siting criteria for
petrol pumps new Retail Outlets shall not
be located within a radial distance of 50
meters {from fill point/ dispensing units/
vent pipe whichever is nearest) from
schools, hospitals (10 beds and above)
and residential areas designated as per
local laws. In case of constraints in
providing 50 meters distance, the retail
outlet shall implement additional safety
measures as prescribed by PESO. In no
case the distance between new retail
outlet from schools, hospitals (10 beds
and above] and residential area
designated as per local laws shall be less
than 30 meters. No high tension line shall
pass over the retail outlet.”

It is humbly submitted that Prior Approval granted
to M/ s Reliance B. P, Mobility, by the O/o JtCCE,
PESO, Bhopal, in Form-XIV of Petroleum Rules,
2002, Consent to Establish granted by MP
Poliution Control Board, Bhopal and No Objection
Certificate granted by the District Collector,
Bhopal are issued as per the prevailing Rules and
Regulations. It is also submitted that above said
Approval/ Consent/No- objection Certificates are
issued in conformity to the Siting Criteria
prescribed in the guidelines of CPCB and no valid
establishment such as Residential colony, School,
Hospital was found constructed within the
periphery of 50 meters from the new Petroleum
Retait Outlet, of M/s Reliance B. P. Mobility,
proposed on part of Khasra No. 109 and Khasra

[
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No.109/ 1/ 2, Village-Intekhedi Road Tehsil-Huzur,
District- Bhopal.”

. The crux of the joint committee report discloses that statutory permission
has been taken by the project proponent and NOC has been granted by
the District Collector and Consent to Establish were granted by the State
Pollution Control Board.

. Contention of the applicant is that the siting criteria as decided by the
CPCB has not been followed by the respondents and further that consent
letter clearly prescribes that petrol pumps should not be located within a
prescribed area of the abadi, school or hospital and rules with regard to
PESO should be followed.

. The contention of the intervener are that the intervenor in the instant
Original Application is the owner of the land identified as Khasra No.
109/1, covering an area of 0.760 hectares, located at Patwari Halka No.
10, Village Intkhedi Sadak, Tehsil Huzur, District Bhopal (MP). The
Intervenor purchased this land from KYCR facility through a registered
sale deed dated 09.12.2022.

. The Intervenor applied for a dealership with Reliance BP Mobility Ltd.
(Reliance BP) for a 'Dealer Owned Dealer Operated (DODO) Outlet' under
the name MIs Super Fuels India, via an  application dated 14.04.2022.
Following comprehensive scrutiny and documentation, the Intervenor was
granted the dealership by Reliance BP Mobility through letter of Intent
dated 30.11.2022.

. The Intervenor received necessary permissions to open a DODO Outlet on
the land in question. These permissions include an NOC dated
30.04.2024 from the Ministry of Petroleum & Explosives Safety
Organization (PESO) granted to Reliance BP Mobility Ltd., an NOC dated
26.04.2023 from the CEO of Janpad Panchayat Phanda, Bhopal (MP), an

7
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NOC dated 26.05.2023 from MPRDC, an NOC dated 26.04.2023 from
MPEB, an NOC dated 10.04.2023 from the Industrial Department, and a
Consent to Establish dated 19.07.2023 from the Madhya Pradesh

Pollution Control Board.

. The submission of the learned counsel for the respondent nos. 4 and S are

that the present Original Application is preferred against the grant of No
objection certificate dated 7.2.2024 by the Collector Bhopal, Respondent
No. 3, for construction of a petrol pump in Khasra No. 109/1/2(S) on SH
10 Bhopal to Berasia Road, Intkhedi Sadak, Tehsil Huzur, District Bhopal
("subject land") in alleged violation of Petroleum Rules, 2002. At the outset
it is submitted that such a challenge is outside the scope of Schedule I of
the National Green Tribunal Act, 2010 and that an Application under
Section 14 of the NGT Act only lies when a substantial question relating to
environment arises out of implementation of the enactments specified in
Schedule, 1 of the NGT Act. Petroleum Rules, 2002 is not an enactment
mentioned in Schedule 1.

It is further submitted that while the NOC which is sought to be
challenged was granted on 7th February 2024, the purported
authorization letter which has been signed by only three residents and not
all local residents, as wrongly portrayed in the OA, and that too on 14th
July 2023, much prior to the grant of NOC clearly shows that the
complaint is not genuine but motivated to harass answering respondents.
That the Application has been filed on the premise that in the near future
a residential colony will be developed in Khasra numbers 109/1/1(S),
109/2,108 which are adjacent to the petrol pump to be constructed by the
answering respondents and is near a government school.

As per the Guidelines for setting up new petrol pumps dated 07.01.2020

issued by CPCB, petrol pumps new retail outlets shall not be located

OA No. 73/2024(CZ) Arun Kumar Sharmafk Ors Vs, State of Madhya Pradesh
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within a radial distance of 50 meters (from fill point/ dispensing
units/vent pipe whichever is nearest) from schools. Hospitals (10 beds
and above} and residential areas designated as per local laws. There is no
averment whatsoever that the siting criteria as stated in the Guidelines
has been violated. It has also been found by the Committee that no
hospital or government private school is-located within a periphery of 50
metres from the petrol pump. As per the Applicant's own case the
Government school is situated at a distance of 50 metres and not within
50 meters.

The petrol pump is beyond 50 meters of a Government school and not
near a hospital and there is no non-compliance on the part of Respondent
Nos. 4 & 5 since nowhere is it averred that the siting criteria has been
violated.

The main ground for challenge to the NOC dated 07.02.2024 is that it is in
violation of Rule 144 of Petroleum Rules 2002, which issue cannot be
raised before this Hon'ble Tribunal as per Section 14 read with Schedule I
of the NGT Act. The environmental and safety concerns raised are
safeguarded by the conditions imposed in the PESO approval dated
22.05.2023 and Consent to Operate dated 19.07.2023 and therefore the
application made is clearly frivolous and in fact premature. The said
approval is testimony to the fact that the same has been granted pursuant
to the Safety and Test Certificate as required under Rules 130 and 126 of
the Petroleum Rules, 2002 issued by the competent person approved by
CCE, Nagpur. Thus, all the safety measures as prescribed by PESO have
been adhered to.

Notices were also sent to respondent no. 6, who in compliance of the order
filed a reply, which is on record. Learned Counsel for the respondent no.

6, Mr. Rohit Sharma has argued that the Petroleum Rules are not covered
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under the scheduled Act of National Green Tribunal and the allegations
regarding blatant violation of CPCB Guidelines remained unsubstantiated
even as per the observations furnished by the Joint Committee Members
comprising of Members from District Administration, Bhopal, PESO &
Madhya Pradesh Pollution Control Board. The Answering Respondent
No.6 is the rightful cwner of a land forming part of Khasra No. 109/1/2
where a Petrol Pump belonging to Reliance BP Mobility is being
established after procuring all the valid permissions from the competent
departments.

It is further argued that the Google map, which has been placed on record
by the petitioner shows incorrect measurement and the joint committee
has submitted the exact map, which clarifies that the distance between
the retail outlet of the answering respondent no. 6 and the nearest
government school is approximately 135 meters. Further contention of the
respondents are that the Petroleum Rules, 2002 are not falling within the
schedule of National Green Tribunal Act, 2010 and any objection with
respect to The Petroleum Rules, 2002 cannot be entertained under the
NGT Act, 2010.

Learned counsel for the applicant has filed the objection against the
findings of the joint inspection report and submitted that Collector has
wrongly issued NOC or the diagram prepared by the joint committee is not
as per guidelines for setting up new petrol pumps or that the committee
has misinterpreted the guidelines.

It is further argued that the entries in plot no. 109/2 and 108 are
transferred of land to private owners which discloses that it is for the
residential purposes. The applicant has further challenged the authority of
the revenue officials to convert the residential land into the commercial

plots and that the provisions contained in Section 172 of the Madhya
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Pradesh Land Revenue Code, 1959 and Madhya Pradesh Gram Panchayat
(Development of Colonies) Rule, 2014 has not been properly followed.
Rejoinder to reply filed by the respondent no. 6 and rejoinder reply filed by
the respondent nos. 4 and 5 have also been filed.

During the course of hearing learned counsel for the State Mr. Prashant
M. Harne and Mr. Rohit Sharma learned counsel for the respondent have
submitted that the crux of the matter is distance from the hospital,
private school etc. and it is clearly mentioned that no hospital or school is
located within 50 meters from the periphery of the petrol pump and there
is no residential activity within the periphery of SO meters from the
section/ petrol pump. The findings of the committee 7.3 says that the
nearest habitation, pupil around the village is 600 meters away from the
petrol pump.

Learned counsel for the applicant has submitted that the perusal of the
land records reveals that several persons have purchased the land and
their names are mutated. The revenue entries shows the mutation of the
year 2023-24. The contention of the respondents /project proponent and
the State counsel are that the application was entertained in the year
2022 dated 14.04.2022 and after comprehensive scrutiny and
documentation the M/s Reliance B. P. Mobility granted the dealership vide
intend letter dated 30.11.2022 and consent to establish and NOC was
issued accordingly.

We are of the view that the matter with regard to change of user of land or
validity of the colony or construction of the houses are within the domain
of revenue authorities. Only thing which is required to be considered is
compliance of the guidelines issued by the CPCB for establishment of

petrol pump and this application has been filed on the ground of distance

11
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which was found to be not in viclation of any guidelines and thus this
application is not maintainable and not tenable.

22. In view of the above facts, argument and records submitted by the parties,
this application is devoid of any merit and deserves to be dismissed and

dismissed accordingly.
Sheo Kumar Singh, JM

Dr. A Senthil Vel, EM
09% August, 2024

0.A No. 73/2024(CZ)
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

NEW DELHI

O:A-No.HIL oF 2025
IN THE MATTER OF: -

oo Applicant-

Versus

Tnolian O [om}aoauﬂeu J4. 20n.

KNOW ALL to whom these present shall come that . :D?\Rnplma » %’" . /< Aﬂj”' 3/ o,
%vﬁ'&‘%glt}yhlé)‘d"(ﬂ@wﬂ} Ne2 g hereby appoint

VIVEK GUPTA ANKIT VERMA GOVIND GUPTA
Advocate Advocate Advocate

(D/ 304/ 1994) (D/ 414/ 2021) (D/ 8815/ 2023)

21 Ajanta Apartment, 21 Ajanta Apartment 21 Ajanta Apartment,

Patparganj, New Delhi Patparganj, New Delhi

Patparganj, New Delhi-92
M. No. 9899300224 M.No.7042389759

M.No0.9871065420

hercinafter called the advocate to be the advocate for the above mentioned cases to do all

following acts and deeds and things or any that is to say.

L To act appear and plead in above mentioned case in this court or any other court in
which the same may be tried and heard in the instances or in appeal letter patent appeal
or review revision or execution,or any other stage of its progress until its final decision .

2.  To present pleading appeals, Letters patent appeals, Cross- Objections or petition for
execution, revision withdraw compromise or other petition or affidavits or other
documents as shall be deemed necessary or adviseable for the prosecution of the said in

all its stages.

< To withdraw or compromise the said case or submit to arbitration any difference dispute
that shall arise touching or in any Matter relating to the said case.

4. To receive money and grand receipt therefore and to do all other acts and things which
may be necessary to be done for.the progress as in the course of the prosecution of the
said case.

5. To employ any other Legal Practitioner authorizing him to exercise the power an

authorities hereby confirmed on the Advocate when ever he may think fit to do so.

AND I/we hereby agree ratify whatever agree ratify whatever the Advocate or his
substitute shall do in the promise and in this connection.

AND l/we hereby agree not hold the Advocate or his substitute responsible for the
result of the said case in consequences of his absence from the court when the said case is
called up for hearing.

AND I/we hereby agree that in the event of the whole or any part of the fee agreed by
me to be paid to the Advocate remaining unpaid he shall be entitled withdraw from the
prosecution of the said case until the same is paid. The said Advocate shall entitled to all cost
adjournment recoverable from the opposing party.

IN WITNESS WHEREOF Uwe here to set our hand to these presents the contents of which
have been explained to and understood by me/us.

This the | ‘1% day of M 2025 !
Accepted, Identified & Certified. : /
Agvon - : Client

prowat VERMA
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Reply on behalf of Respondent No.2 Devendra Singh Khati in O.A. No.416 of 2025 titled

as Gopal Chandra Vanwassi Versus Indian Oil Corporation Limited & Ors.
1 message

Vivek Gupta <officevivekgupta@gmail.com> 17 November 2025 at 16:49
To: "V.K. Shukla" <vkslawoffices@gmail.com>, Mukesh Verma <mvermadv@gmail.com>

Dear Sir,

Please find the attached pdf. of Reply on behalf of Respondent No.2 Devendra Singh Khati in O.A. N0.416 of 2025 titled as
Gopal Chandra Vanwassi Versus Indian Oil Corporation Limited & Ors.

Kindly treat this email as an advance service and acknowledge the same.
Thanks & Regards,

VIVEK GUPTA
Advocate for the Respondent No.2
M.N0.9871065420
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— 23626K
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